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PRINCIPAL BENCH, NEW DELHI
MA NO. 24/2023
IN
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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
MA NO. 24/2023
IN
ORIGINAL APPLICATION NO. 33/2022

IN THE MATTER OF

Ganesh Prasad ...Applicant

VERSUS

Govt. of NCT of Delhi & Ors. ...Respondents

SUPPLEMENTARY STATUS REPORT ON BEHALF OF DJB IN

FURTHERANCE TO REPORT DATED 03.02.2023 AND IN COMPLIANCE

OF ORDER DATED 05.02.2024

Most respectfully Showeth:-

1.

The grievance in captioned OA was that R.O. plant was being run un-
authorizedly at Plot no. K-9, 25 Feet Road, Part II, Chankya Palace, New
Delhi by one Mr. Ashish.

The above said O.A. was disposed off by this Tribunal vide order dated
31.01.2022 whereby the Joint Committee constituted was directed to look
into the grievance and submit Factual and Action Taken Report within three

months.

A factual action taken report dated 14.12.2022 was filed by the DPCC and in
view of non-compliance the matter was listed on judicial side. Vide order
dated 21.07.2023, the DM, (South West), Delhi and DPCC were directed to
file Action Taken Reports but no Reports were filed on which notices were
ordered to be issued to the MS, DPCC, CEO, DJB, DM (South West), Delhi
and SDM (Dwarka) (besides the Project Proponents) who were asked to
appear before this Tribunal physically or through VC on 09.11.2023.

That vide order dated 09.11.2023, the Hon’ble Tribunal directed the CEO
DJB to appear physically on 04.12.2023 to address the complaints filed
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regarding illegal borewells, action taken regarding the same, monitoring

mechanism evolved and action taken against defaulting officers/officials.

. In compliance thercof Mr. A. Anbarasu, CEO, DJB appeared on the next date

of hearing i.c. 04.12.2023 before this Hon’ble Tribunal along with other DJB
officers and had also filed reply affidavit vide email dated 02.12.2023 stating

out reasons for his non-appearance on 09.11.2023 before this Hon’ble

Tribunal.

. Subsequently, the Hon’ble Tribunal vide the order dated 04.12.2023 gave

time to CEO, DJB to give requisite details in tabular format with respect to

following aspects and listed the matter on 04.01.2024 for further adjudication

.

(i) District wise number of illegal borewells identified; M.A No. 24/2023
in 0.4 No.33/2022 Ganesh Prasad Vs. Govt. of NCT of Delhi & Ors.
9

(i) District wise number of illegal borewells which have been
sealed/closed;

(iii)  District wise number of occupiers/proprietors of illegal borewells on
whom penalty/EDC has been imposed,

(iv)  District wise number of occupiers/proprietors of illegal borewells
from whom penalty/EDC has been recovered;

(v)  District wise number of occupiers/proprietors of illegal borewells
from whom penalty/EDC is yel to be recovered;

(vi)  District wise number of illegal borewells which are yet to be
sealed/closed; and

(vii)  District wise number of occupiers/proprietors of illegal borewells on

whom penalty/EDC is yet to be imposed.

7. Thereafter on 04.01.2024, an I.A. No. 02/2024 was filed by the DIB for

extension of three weeks’ time for submission of the report which was
p
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allowed vide order dated 04.01.2024 and the matter was thereafter fixed for
05.02.2024.

8. That on 05.02.2024, a status report was filed by DIB stating that except for
the District Magistrate, South West, the other District Magistrates have not
supplied requisite information to the DIB for filing the report and the status
report dated 03.02.2024 has been filed as per the available data. The status
report indicated that in total 19661 illegal borewells have been identified out
of which 8299 illegal borewells have been observed in North-West District
followed by 6681 in South-West District of NCT of Delhi. The DJB in its
report has also disclosed the status of Rain Water Harvesting System in

- GNCTD. Upon perusal of the report, ihe'Hon’ble Tribunal gave the following

directions :-

6. Since the complete report on behalf of the DJB is awaited and
prayer for extension of time has been made, therefore, DJB is directed
to file the report within a period of four weeks by e-mail at
Judicialngt@gov.in preferably in the form of searchable PDF/OCR
Supported PDF and not in the form of Image PDF.

7. All the District Magistrates are expected to cooperate with the DJB
and submit the requisite information to the DJB within two weeks. It
is clarified that if any District Magistrate fails to respond to the
request of the DJB to furnish the requisite information then the
Tribunal may be required to pass an order for personal appearance

of the said District Magistrate.

and thereafter fixed the matter for 18.04.2024 for further adjudication.

9. In compliance of the directions given by the Hon’ble Tribunal vide the order
dated 05.02.2024, DJB pursued the matter diligently to expedite the process
and accordingly following steps were taken to ensure timely and effective

submission of the status report :
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A meeting was called on 05.03.2024 with all the DM’s of Delhi by
Additional CEO, DJB being in chair and reiterated that the requisite

information be provided within 2 weeks as per the directions of

Hon’ble Tribunal.

Letters dated 14.02.2024, 19.03.2024 and 02.04.2024 was written by
CE (GW) to all DMs, for providing the required information with
copy to DPCC for providing EDC details.

Copies of letters sent by DJB to concerned DMs requesting requisite information of

illegal borewells are annexed and marked herein as Annexure 1. (Colly)

10.In continuation to the earlier status report dated 03.02.2024 and in

compliance of the order dated 05.02.2024, DJB is submitting the requisite

information of the illegal borewells as received from the Concerned DMs for

facility of reference in the tabular form below :-

DMs District District District District District District District Remarks
Wise Wise wise wise wise wise wise /
Number of | number number of | number of | number of | number of | Proprietors
lllegal of illegal occupier/ occupier/ | occupier/ illegal of illegal
Borewells | borewells | Proprietor | Proprietor | Proprietor | borewells borewells
Identified which of illegal of illegal of illegal which are on whom
(As per have borewells | borewells | borewells | yetto be penalty/
previous been on whom from from sealed/ EDC is yet
data Sealed penalty/ whom whom closed to be
submitted, | /closed EDC has penalty/ penalty/ imposed
referred been EDC has EDC is yet
by imposed been to be
Hon'ble recovered | recovered
NGT vide
Order
against
hearing
dated
4.1.24)
COoL.1. CoL.2 CoL.3 COL.4 COL.5 CoL.6 coL.7 coL.8 COoL.9
North 728 233 NIL NIL NIL 119 15 As per report submitted,
a total of 376 borewells
contains duplicate
entries, non-traceable.
East 116 110 110 a7 23 6 6
South 6681 2434 NIL NIL NIL 4247 NIL
West :
South 297 183 NIL NIL NIL 57 (03 130 30 Borewells not
East nos. of identified physically
borewells
show DJB

permission)




199

North 9128 5901 Information | Information | Information | 3227 Information | Report is compiled on
West not not not not the basis of reports
available | avallable | avallable available received _ from
Kanjhawala, Rohini and
Saraswati Vihar sub
divisions, after
reconciliation with
concerned Executive
Engineer of DJB.
Details of penalty/ EDC
regarding illegal
borewells already sealed
by DJB is not available
Shahdara | 5§52 358 NIL NIL NIL NIL NIL SDM(Vivek Vihar)Total
Borewell = 178
Borewell Sealed = 117
Blank = 2
s Water Tank Supply = 3
Permission CGWA =5
Not visited =1
Not operational = 1
No Borewell = 29
Locked = 4
Already cut off = 16
SDM(Seemapuri)
Total Borewell = 374
Borewell Sealed = 241
Duplicated Entries = 22
Incomplete
Address/Non traceable
20
DJB connection found in
place of
borewell = 61
Borewell not found = 30
SDM(Shahdara)
No Address pertains to
Sub- list Division
(Shahdara) as per the
list of addresses
provided by the Delhi
Jal Board. Hence, report
may be treated as Nil.
New 75 75 Report not | Report not | Reportnot | NIL Report not Report not received
Delhi Received Received Received Received from DM (earlier data)
from DM from DM from DM from DM
Central | 676 246 Not Not Not 161 Not pertains | Civil line- Nil
pertains to | pertainsto | pertains to to DM Kotwali-
DM DM DM 1)Court stay on 160

borewells

2)85 borewells not
identified/ found
removed physically
3)02 properties were
found sealed

4)01 matter has been
sent to DJB for
clarification

Karol Bagh-

1)21 borewells not
identified/ found
removed physically
2)46 borewells balanced
to be seal

02 no of borewells does
not fall under the
jurisdiction District
Central Hence total
comes to 676+2=678
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West

2185

1673

Data to be
provided
by DPCC
to DJB

Data to be
provided
by DPCC
to DJB

Data to be
provided
by DPCC
to DJB

361

Data to be
provided by
DPCC to
DJB

SDM(Punjabi Bagh) 65
Duplicate + 18 not found
=83

SDM(Rajouri Garden)
119 Not found
SDM(Patel Nagar) -33
Not found + 16 Not
pertain to Patel Nagar
sub division=49
Total-251

North
East

Not
Applicable

Not
Applicable

Not
Applicable

Not
Applicable

Not
Applicable

Not
Applicable

There are no illegal
borewells in identified
list of DJB for sealing in
District North East.

South

84

84

EDC report
pertains to
DPCC

EDC report
pertains to
DPCC

EDC report
periains to
DPCC

NIL

EDC report
pertains to
DPCC

In addition to original
survey of 84 borewells,
16 additional borewells
have been sealed. Out of
15, EDC has been
imposed on 14 borewells
and for 02, DPCC has
informed that imposing
of EDC is under process.

Total

20522

11197

8178

Copy of the letters/data received from the concerned DMs with regards to illegal

borewells are annexed and marked herein as Annexure-2.(Colly)

11. This report as received from the concerned DMs regarding illegal borewells

is being submitted herein in tabulated form for perusal and consideration of

this Hon’ble Tribunal. DIB is also filling the report of DPCC dated

03.09.2021 in reference to data of illegal borewells received from the

Revenue Department furnished before this Hon’ble Tribunal on 08.11.2023.
Details givenin thereport of DPCC dated 03.09.2021 in reference to illegal

borewells is annexed and marked herein as Annexure -3.

direction or order by this Hon’ble Tribunal as and when directed.

Cx

12.1t is further undertaken that Delhi Jal Board shall remain duty bound by any

(Gayender Tomar)
E(GW)




DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW) .
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,
EW DELHI- 0 :
Emall: -d]b.cegwd]b@gmall.com
Stop Corona: wear mask, malntaln soclal distance & washing of

To

The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

g Subject: Sealing of Illegal Borewells, reconclliation and up-dation of Data,

Ref No: - NGT (Principal ﬁench] (MA No. 24/2023 In OA no. 33 /2022) In the matter of Ganesh
Prasad Vs Govt of NCT of Delhl and Ors.

vy

-Sir/Madam,

In continuation to this office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addl. CEQ, DJB with all concerned DMs on 05.03.2024 in this regard, reports from DM (New Delhi) -
is still awaited.

" | As the date of submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed (Annexure A) by 5.04.2024. If no response/
updated data Is received by 05.04.2024, this office will submit the available data to the Hon’ble NGT.

Encl. Annexure A.
[l

(GaJender Tomar)
CE(GW)/Nodal Officer
Copy to: *

1. Addl. CEO for kind information.
2. Member (Secretary, DPCC-Is humbly requested to direct the concerned office to update the status
of EDC in the attached format under intimation to this office.
3.CE N(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the
5 concerned District Magistrates and submit the updated report
. M}-B]Sub Nodal officer - to pursue.

o~ -
SE (Zone)-8 ‘/‘b:// (S Tomar)
. Delhi Jal Goard _ (GW)/Nadal Officer

Diary No 0N

T 1 T




" DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

NEW DELHI-110005. ,
- e Emall: -djb.cegwd]b@gmall.com
. Stop Corona: wear mask, malntaln soclal dlstam:e & washing of.

No. BCG/24 ' - i © Dated:-02.04,2024

g ¥ To

. ' . The District Magistrate (South-East)
) Old Gargl College Bullding,
Amar Colony, Lajpat Nagar
Delhi-110024

Subject: Sealing of lllegal Borewells, reconclliation and up-dation of Data.

R Ref No: - NGT (Principal Berich) (MA No. 24/2023 in OA no. 33 /2022) in the matter of Ganesh
: ‘Prasad Vs Govt of NCT of Delhi and Ors.

- Sir/Madam, ‘
. In continuation to this ctfﬂce letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addl. CEO; DJB with alt cnncerned DMs on 05.03.2024 in this regard, while compiling the data,
- certain dlscrepancies and finconsistencies have been observed with respect to earlier reports
submitted by the DPCC to the Hon’ble NGT. The discrepancies pertaining to respective District
s Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once
- again’ requested to go through the compiled draft report and make efforts to reconcnle the

T d:screpancies and provade the updated correct data.

As the date of submission of the report has already elapsed, It requested to provide your
updated retont{iéd report In the format prescribed by 5.04.2024. If no response/ updated data is
received-by 05.04.2024, this office will submit the avallable data to the Hon’ble NGT.

';' s Encl. 1. Draft updated compiled Report. Q,é é/
R ) (Gajender Tomar)

CE(GW)/Nodal Officer
Copy to: “* \

1. Addl. CEO for kind Information.
' 2. Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status
of EDCin the I_;ttBChEd format under Intimation to this office. |
3.CE N{Water)/CE(We_st)/CE(East)(CentraI)(North)(West) (South) It Is requested to coordinate with the
. concerned Dlst}lct Magistrates and submit the updated report ;
: i JJ{(M)-BISub Nodal officer - to pursue.

iR .. e Ok M _ . (GaJendjrTomar)
SE (Zone)-8 CE(G )/Nbdal Officer
Delhl%:\ B?‘{Gl’d '

DlatyNn 8b
S ARIY....




“ ' SE (Zone)-8
.. Delhi Jal Board
859

ﬁiary No

| DELHI. JAL BOARD: GOVT. OF NCT OF DEI.HI |
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

EW DELHI-110005. .
Emall: -d)b.cegwdjb@gmall.com |
Stop Corona: wear mask, malntaln soclal distance & washing of

L4

" No. ma/cs(ewmoza/?qg S : " Dated: - 02.04.2024

V!

To

The District Magistrate (West)
Plot No. 3, Shiva)i Park, RaJa Garden
New Delhi-110095

Su bject' Sealing of lllegal Botéwells, recoﬁclll‘atlon and up-dation of Data.

Ref No: - NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.
SIr/Madam T e 5

In contmuatidntoihns office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addl. CEO, DJB. w!th alt concerned DMs on 05.03.2024 In this regard while compiling the data,
certa!n discrepanues and inconsistencies have been observed with respect to earlier reports
submrtted by the DPCC to the Hon’ble NGT. The discrepancies pertaining to respective District

Maglstrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once .

again requested to go through the compiled draft report and make efforts to reconcile the
d:sdrepantres and provide the updated correct data.

' As the date of submiss:on of the report has already elapsed, it requested to provide your
updated re;;oncnled report in the format prescribed by 5.04.2024. If no response/ updated data is

received by 05.04.2024, this office will submit the available data to the Hon’ble NGT.

(Gajender Tomar)
CE(GW)INodaI Officer

fn'c'li 1. Draft updated compiled Report.

Copy to:
]

1.’Addl. CEO for kind information.
2. Member {Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

of EDC Inthe attached format under Intlmatlon to this office.
3.CE N{Water)/CE(West)/CE(East)(Central)(North)(West} (South) It Is requested to coord!nate with the
concerned District Magistrates and submit the updated report
‘(M}-als.ub Nodal officer - to pursue.

5
1

Po ’
Q\ . 9 , (GajendeY¥omar)
D/_’ CE(GW)/NopHal Officer

K e




\}'S}Eﬁﬁ)-SISub -Nodal officer - to pursue.

Vo R :
NG .
DelhlJllﬂ - :
nlar;u:: 8?@ / b/ CE(GW)/Nolal Officer

"~ DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)  *
ROOM No. 412, VARUNALAYA PHASE-, KAROLBAGH,

NEW DELHI-110005,

Emall: -d]b.cegwd]b@gmall.com '
Stop Corona: wear mask, malntaln soclal distance & washing of_
hands

No. ma/cs(swuzam_ " ' - Dated: - 02.04.2024

To

The District Magistrate (North)
G.T. Karnal Road, Alipur,
Delhi~110036 & 5 ow

Subject: Sealing of ill'egél Borewells, reconcillation and up-dation of Data.

Ref No: - NGT (Prmclpal Bench) (MA No. 24/2023 in OA no. 33 /2022) In the matter of Ganesh

" Prasad Vs Govt quCTof Delhl and Ors.

Sur/Madam,

" "%

* Irrf.'ontlnuatlontb this office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired

by Addl. CEO, DIB w;th all concerned DMs on 05.03.2024 In this regard, while compﬂtng the data,

certain discrepanciés and Inconsistencies have been observed with respect to earlier reports
subrnitteﬂ by the DPCC to the Hon’ble NGT. The discrepancies pertaining to respective District
Mag:strateshave been highl:ghted in the enclosed compiled draft report. Concerned DMs are once
again’ requested to go through the complled draft report and make efforts to reconcile the
dlscrepandesand provide the updated correct data.

As the date of submission of the report has already elapsed, it requested to provide your

. updated reconciled report In the format prescribed by 5.04.2024. If no respanse/ updated data is

received by 05.04.2024, this office will submit the available data to the Hon’ble NGT.

. Encl. 1. Draft updated compiled Report. ' : fo //
. (Gajender Tomar)
_ ' CE(GW)/Nodal Officer
Copy to: ’

* -

1. Addl. CEO for kind Information.

2 Member_‘{Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

ofEDCIn 'tpé‘attached format under Intimation to this office.
3.CEN {Water)/ CE(West)/CE(East)(Central)(N orth)(West) (South) It Is requested to coordinate with the
;oncernef:l-Dlstrlct Magistrates and submit the updated report ‘

3
4

.
-

10




"DELHI JAL BOARD: GOVT. OF NCT OF DELHI

e Y . v ’& OFFICE OF CHIEF ENGINEER (GW)
=== : Ny ROOM No: 412, VARUNALAYA PHASE-|, KAROLBAGH,
Emall: -djb.cegwd]b@gmall.com -
Stop Corona: wear mask, malntain soclal distance & washing of
: " Dated:-02.04.2024
To '
' = T . The District Maglstrate (Shahdara)

Office complex Nand Nagarl,
Delhi-110095

Subject' Sealing of Illegal Borewells, reconciliation and up—datlon of Data.

2 Ref No: - NGT (Principal Benl:h) (MA ‘No. 24/2023 In OA no. 33 /2022) In the matter of Ganesh
- . Prasad Vs Govt of NCT of Delhi-and Ors.

o TR L ML g 7 Sir/Madam,

. ~In continuatim tathls office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired

. by Addl CEO, DJB wfth aﬂZ concerned DMs on 05.03.2024 in this regard, while compiling the data,
certain .d|sqrepancie_s .and inconsistencies have been observed with respect to earlier reports
submitted-by the DP(_fC to the Hon’ble NGT. The discrepancies pertaining to respective District
Magistrates have beéﬁ highlighted in the enclosed compiled draft report. Concerned DMs are once
again réquested- fo go through the compiled draft report and make efforts to reconcile the
dtscrepanc:es and provide the updated correct data.

-3 As ‘the, date of submission of the report has already elapsed, it requested to pravide your
updated reqonc:led report in the format prescribed by 5.04.2024. If no response/ updated data Is
received by05.04.2024, this office will submit the available data to the Hon’ble NGT.

LT Encf-1. Draft updated compiled Report. Qé 4 /
T S ow (Gajender Tomar)
, ) CE(GW)/Nodal Officer
Y ' Copy. to: '

1. Addl. CEO “for kind Infdrmation.
2. Member (Secretary, DPCC- is humbly requested to direct the concerned office to update the status

‘ , K a?’ ' o of EDCn'the attached format under Intimation to this office.
i st ' 3.CE N{Wafe‘r)lcE(West)/CE(East)(Central)(North](West) (South) ItIs requested to coordinate with the
v a \ _ : cb_ncern d District Maglstrates and submit the updated report. “

. ' MSGIJ Nodal officer - to pursue.

| 5 1
I s L l Q& 19 '
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI

== — \ OFFICE OF CHIEF ENGINEER (GW)
S ’ "N ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

— | \ '} _ NEW DELHI-110005, ;
A ' Emall: -dJb.cegwd]b@gmall.com
i Stop Corona: wear mask, malntaln soclal distance & washing of
hands e ——
i Dated: - 02.04.2024
‘ : To
? = o The District Magistrate (South-West)

¥ " 0ld Terminal tax Bullding, Kapaskhera
New Delhi-110037 ;

& AR S Sub]ect. Seallng of lllegal Borewells reconclllatlon and up-dation of Data.

"~ - RefNo:-NGT (Principal Bench) (MA No 24!2023 In OA no. 33 /2022) In the matter of Ganesh
o " Prasad Vs Govt of NCT of Delfii and Ors: :

i SirfMadam

: In continuation to thTs ofﬁce letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addl. CEO, DJB with aI! concerned DMs on 05.03.2024 in this regard, while compiling the data,
v . " % certain dlscrepancles and fnconsistencies have been observed with respect to earlier .reports
submitted -by thé*DPCC to" 'd’te Hon’ble NGT. The discrepancies pertaining to respective District
2. el Magistrates have been hlghflghted In the enclosed compiled draft report. Concerned DMs are once
' e - again requested to ‘go- through the compiled draft report and make efforts to reconcile the

S

-

dnsr:rs.-pandes and provlde the updated correct data.

% "‘ As the date.of submission of the report has already elapsed, it requested to provide your
updated reconc:led report in the format prescribéd by 5.04.2024. If no response/ updated data is
e . _received by 05. 04.2024 this office will submit the available data to the Hon’ble NGT.

‘ " . ' Encl. 1._Dr_aft updated compiled Report. QI 1{ /
O ' , . (Gajender Tomar)
CE(GW)/Nodal Officer

Copy to:

1. Addl. CEO for kind I:;formatlo;l

2. Member (Secretap;, DPCC-Is humbly requested to direct the concerned office to update the status
‘ of EDC in the attached format under intimation to this office.

3.CE N(Water)/CE(West)/CE(East)(antral)(North){West) (South) ItIs requested to coordinate with the

L - concerned Dlstrlc't'Maglstrates and submlt the updated report
M)-8/Sub Noaal-off_lcer-to pursue,

SE
ﬂsihl( al Bgagd
" Diary No.

'?ete--»sl"l_.:_«; '
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~ DELHI JAL BOARD: GOVT. OF NCT OF DELHI.
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

i | R ~ NEW DELHI-110005.
Hor —_—= : Emall: -djb.cegwdjb@gmall.com
i v Stop Corona: wear mask, malintain sodal distance & washlng of

Dated: - 02.04.2023

. No. mBﬂ:e(csw)/zuzajcp/crf~ —"" e \

' " To

. YR e ’ The District Magistrate (East) -
L.M Bandh, Shastrl Nagar,
Delhi-110031

g = ,, k. Sub]éct: Sealing of IllegaFBoreweIIs, reconciliation and up-dation of Data.

Ref No. - NGT (Ednc!pal Bench) (MA No. 24/2023 In OA no. 33 /2022) in the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.

e " S_ir/Madam,, _

2=+ T incontinuitionto this office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addi CEOQ, DJB wlth’ ail concerned DMs on 05.03.2024 in this regard, while compiling the data,
certaln discrepancles and inconsistencies have been observed with respect to earlier reports
submitted by the -BPCC to the Hon'ble NGT. The discrepancies pertaining to respective District
Mag:strates haVe been highlighted in the enclosed compiled draft report. Concerned DMs are once .
again” requested to go through the compiled draft report and make efforts to reconcile the

:discrep‘ancies and provide the updated correct data.

3 . _,gs-_the date of s_ubm:sslon of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data is
received by 05.04.2024, thls office’ WI” submit the available data to the Hon’ble NGT.

‘ ,‘.Encl 1. Draft updated compiled Report. %i/.

(Gajender Tomar)
CE(GW)/Nodal Officer

¥ . Copy to:

1. Addl CEO fdr kind information. _
-2 Member (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

RS ok & of EDC ln the attached format under Intimation to this office.

s ‘ e _ 3.CEN(Water)/CE(West)/CE(East)(Central)(North)(West) (South) It Is requested to coordinate with the‘

' "concerned District Magistrates and submit the updated report
(M)-8/5ub Nodal officer — to pursue.

~w,

':,- ’ E 5 b .0 1 ; .
Be® - V (Gajender|Tom
SE (Zore _ . CE(GW)/Ncial Officer
Delhi Jal Bo}a-ard ' :
Diary No:iy &35 6.

o,ate,......,;;f::,t_l@;;r___;f g §
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

Emall: -dJb.cegwdjb@gmall.com
Stop Corona: wear ma.'_,k, malintain soclal distance & washing of

Dated' - 02.04.2024

To

The District Magistrate (North-West)
N D. C. Office complex, Kanjhawala
= 5 - New Delhl-110081 .. . . .. ;

Subject: Sealf’hg of_.-lllegal Borewells, reconclliation and up-dation of Data.

X

=7 -_ o2 Ref No: - NGT. (Principal Bench) (MA No. 24}2023 In QA no. 33 /2022) In the matter of Ganesh
= Prasad Vs Govtnf NCT of Delhi and Ors.

- 5"

Sir/Madam, :

L e
LS In continuat:on to this office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addl. CEQ, DJB Wwith all concerned DMs on 05.03.2024 in this regard, reports frorn DM (North West)
is stlrl awaited? ,

~;- : : ; Tt 'As the date of submission of the report has already elapsed it requested to provide your
\ : }Z; updated reconciled report in the format prescribed (Annexure A) by 5.04.2024. If no response/
B updated data s received by 05.04.2024, this office will submit the available data to the Hon’ble NGT.

_ =Encl. Annexure A. g / /—
7 © ) (Gajender Tomar)
-",j_“_.j-'_,;. _ . ’ CE(GW)/Nodal Officer
R Copyto: .

\

: 1. Addl. CEO for kind Information.

) ~\, 5 = & MeEn‘Ber (Secretary, DPCC- Is humbly requested to direct the concerned office to update the status
: ; % of EDC in the attached format under Intimation to this office.
“' :':_" 1% 3.CE N(Water)/CE(Wes,t}/CE(East)iCentraI){North)(West) (South) It Is requested to coordinate with the
3 ' o ’ co_ncernecl_ District Maglstrates and submit the updated report |
.- :— :' ;' Y"" - MM}-B/Sub Nodal officer —to pursue, ’ . .
FSUE R o Oy iS¢ ™ e - '
Zona ¥8 : | /b/ -(GaJendextfiomar)
De\h’( Jal Board ; _ CE(GW)/Nodal Officer
Diary No '

Mzh«\a.:-ﬂ



* DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-|, KAROLBAGH,

~ NEW DELHI-110005.

Emall; -dJb.cegwd]b@gmall.com

Stop Corona: wear mask, maintaln soclal distance & washing of
hands

) No.DJB/CE(GW)/2024/ 795, Dated: - 02.04.2024

} “ To
3 The District Maglstrate (West)
Plot No. 3, Shiva]i Park, Raja Garden
New Delhi-110095

"T ol Subject: Sealing of lllegal Bofewells, reconclll‘atlon and up-dation of Data.

-

Ref No: - NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the matter of Ganesh
Prasad Vs Govt of NCT of Delhi and Ors.
Sir/Madam, -
In continuatibnfo't_his‘ofﬁce letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired
by Addl. CEO, DJB with all concerned DMs on 05.03.2024 in this regard, while compiling the data,
certzin discrepancies '_a'nd inconsistencies have been observed with respect to earlier reports
subfnirte_d by the DPCC to the Hon’ble NGT. The discrepancies pertaining to respective District
Magistrates have been highlighted in the enclosed compiled draft report. Concerned DMs are once
again requgstetf to go through the compiled draft report and make efforts to reconcile the
_di;crepefngjés and provide the updated correct data.

I'As the date of submission of the report has already elapsed, it requested to provide your
updated reconciled report in the format prescribed by 5.04.2024. If no response/ updated data is

received by 05.04.2024, this office will submit the available data to the Hon’ble NGT.

Encl. 1. Draft updated compiled Report.

(Gajender Tomar)
6 = ( 4 CE(GW)/Nodal Officer
L : ' '
CRA < Copy to:
IV RH :
R 1. Addl. CEO for kind information.
e 8. '
w 8 _-%-_ 2. Member {Secretary, DPCC- Is humbly requested to direct the concerned office to update the status
. 4 M :
_§ .‘% of EDCin the attached format under intimation to this office.
8

3.CE N(Water)/CE(wpftﬁ:E(East]{Central)(North)(West) (South) It Is requested to coordinate with the
concerned District Magistrates and submit the updated report .
4.SE(M)-8/Sub Nodal officer - to pursue. m g ‘%

| gorheshr T°
s o gz L ".-_: & s 8 (GaJendeY.Fomar)
“ T e uqn“l CE(GW)/NbYal Officer
Dy W

g
£
i
T
\g\x

S t
"ty
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i JAL BOARD: GOVT. OF NCT OF DELHI

— . g . OFFICE OF CHIEF ENGINEER (GW)
= 7 Ty ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

Emall: -dJb.cegwd]b@gmall.com

Stop Corona: wear mask, maintaln soclal dlstarlce & washing of
_ , hands .
§ No. ma/cetewyzo;_? S ' Dated: - 02.04.2024
e To
T P The District Maglstrate (Central)
14, Daryagan),

New Delhi-110002

; % Ep = : ‘Subject: Sealing of lllegal Bb}euyells, reconciliation and up-datlon of Data.

- ‘e Ref No: - NGT (Principal Bench) (MA No. 24/2023 In OA no. 33 /2022) in the matter of Ganesh
S Prasad Vs Govt of NCT-of Delhi and Ors. .

e -:. ‘ Sirf_lﬁadari:n & e,

In continuaﬁon ttrthis office letters dated 14.02.2024, 19.03.2024 and virtual meeting chaired

by Addl. CEO, DJB with dl concerned DMs on 05.03.2024 In this regard, while compiling the data,

certain dtscrepancies and Iinconsistencies have been observed with respect to earlier. reports

submm‘.gd by the I?PCC to the Hon’ble NGT. The discrepancies pertaining to respective District

5. Magistrat'es have been highlighted in the enclosed compiled draft report. Concerned DMs are once
Vg' S again requpsted to go through the compiled draft report and make efforts to reconcile the

e N '.d:screpancfes and provide the updated correct data.

2wy ; . .y '__ﬂ

' : - As the date of submlssion of the report has already elapsed, it requested to provide your
Eal updated reconclled report In the format prescribed by 5.04.2024. If no response/ updated data is
S I " received by 05.04.2024, this office will submit the available data to the Hon’ble NGT.

BT v ol

: Encl. 1. Draft updated compiled Report.
o 4 ; : (Ga}enqer Tomar)
- 5. g ' CE(GW)/Nodal Officer

Copy to:
]

o 1.Addl. CEO for kind Information. ‘
2 Member {Secretary, DPCC- Is humbly requested to direct the concerned office to update the status

.-~ ofEDC In the attached format under Intimatlon to this office.

o 3.CE N(Water)/ CE(West)/CE(East)(Central)(North)(West) (South) it Is requested to coordinate with the
e . concerned District Maglstrates and submit the updated report

VK( )-BISub Nodal officer - to pursue.

SE( )'8 % " . O (G omar)
%‘?::ﬁ JI{%‘ES’ , _ O\“Cz/ ‘b/ _ ‘CE(GW)I dal Officer
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"DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

NEW DELHI-110005,
Emall: -dJb.cegwd]b@gmall.com .
Stop Corona: wear mask, malntain soclal distance & washing of
hands

No. DJB/CE(GW)/2024/ 125",
To, ’ , '
" The District Magistrate (North)
G. T. Karnal Road, Alipur,
Delhi-110036

Sub: - Sealing of lllegal Borewells, reconcillation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs
) _Gowt of NCT of Delhl and Ors. S
Sir, e
In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
_regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith. ' ‘

In the last hearing diied“3§5.02.2024, Hon’ble Court has orderéd that “All the District Maglstrates -

are expected to cooperate with the DJB and submit the requisite Informatlon to the DJB within two weeks.
It is clarified that If any District Magistrate fails to respond to the request of the DIB to furnish the
requisite information then the Tribunal may be required to pass an order for personal appearance of the

said District Magistrate” =~ =

i In view of above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB-Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

- Is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

_ NGT in the prescribed format. ,/_ _

Enclosed: - 1 Letter dated 14.02.2024
‘ (Gajender Tomar)

CE(GW)/Nodal Officer
Copy to: -
1 Addl. CEO for kind information please.
: j Member Secretary DPCC - Is hurhbly requested to direct concern office to update the status of EDC In the

attach format by 24.03.2024 under intimation to this office.

3 CEN(Water): 2
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
_45E(M)-8/5ub Nodal officer - to pursue and submit consolldated detalls by 24.03.2024 pl.

5 Office copy

17
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,
NEW DELHI-110005,
Emall: -dJb.cegwd]b@gmall.com ;
Stop Corona: wear mask, malintaln soclal distance & washing of
hands

Dated: - 19.03.2024

To, . :

The District Magistrate (New Delhl District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

Sub: - Sealing of lllegal Borewells, reconciliation and up- datlon of Data.

- Ref. No.: - NGT: (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs

Govt of NCT of Delhi and Ors.
Sir, '

In continuation to this office letter dated 14.02.2024, the desired information Is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

I
« ® .

In the last hearing datéd 05.02.2024, Hon’ble Court has ordered that “All the District Magistrates

are expected to cooperate with the DJB and submit the requisite information to the DJB within two weeks.

" It s clarified that.if any District Magistrate fails to respond to the request of the DJB to furnish the

requisite information then the Tribunal may be required to pass an order for personal appearance of the
said District Mng!:tmte’t -

In view of above, you are once again requested to intervene and direct the concerned offices for
convening meetrng of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for oriward submission of accurate figure/ data to Hon’ble

" NGT in the prescribed format. /__

Enclosed: - 1 Letter dated 14.02.2024
(Gajender Tomar)
CE(GW)/Nodal Officer
Copy to: -

1 Addl. CEO for kind information please.

Member Secretary DPCC - Is humbly requested to direct concern office to update the status of EDCinthe

attach format by 24.03.2024 under Iintimation to this office.

3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
ij/ (M)-8/Sub Nodal officer — to pursue and submit consolldated detalls by 24.03.2024 pl.

5 Office copy.
CE(GW/}¥Nodal Officer

“

- =
ST e @ A’$
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. * DELHIJAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

o ’ ! ?

Emall: -dJb.cegwd]b@gmall.com
( Stop Corona: wear mask, maintaln soclal distance & washing of

hands

No. DIB/CE(GW)/2024/ 3£/
To,

+ The District Magistrate (East)
L.M Bandh, Shastri Nagar,
Delhi-110031

Sub: - Sealing of lllegal Borewells, reconclliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors. '
Sir, : ' =
In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is attached herewith.

. F €
In the last hearing dated 05.02.2024, Hon’ble Court has ordered that “All the District Magistrates
are expected to caopemté __Mtﬁ the DJB and submit the requisite information to the DJB within two weeks.
It is clarified that If any District Magistrate fails to respond to the request of the DJB to furnish the
requisite fnfqr}riation then the Tribunal may be required to pass an order for personal appearance of the

said District Maglstrate”
. In vi_éw_pf above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB Executive Engineer Immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.
Y l ~

(GaJender Tomar)
CE(GW)/Nodal Officer

Enclosed: - 1 Letter dated 14.02.2024

Copy to: -
1 Addl. CEO for kind information please.

Member Secretary DPCC - is humbly requested to direct concern office to update the status of EDCin the
attach format by 24.03.2024 under Intimation to this office. “

3 CEN(Water): :
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
4 )-8/Sub Nodal officer — to pursue and submit consolidated detalls by 24.03.2024 pl.

5 Office copy
CE(GW)Nodal Officer

-
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,
NEW DELHI-110005.
Emall: -dJb.cegwd]b@gmall.com
Stop Corona: wear mask, malintaln soclal distance & washing of

Dated: - 19.03.2024

No.DJB/CE(GW)/2024/ 3-) 5,
To,

" The District Magistrate (South-East)
Old Gargl College Building,
Amar Colony, Lajpat Nagar
Delhi-110024

Sub: - Sealing of lllegal Borewells, reconclliation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors. ™~
Sir, '
In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
regard Addl. CEO, DJB had ;_Isé taken online meeting on dated 05.03.2024 to expedite the issue. The till
dzte updated report is attached herewith.

In the last hearinz dated 05.02.2024, Hon'ble Court has ordered that “ I the District Magistrates
ore expected to cooperats with the DIB and submit the requisite informatien te the DJE within two weeks.
It ic clarified thet if eny District Magistrate fells to respond ta the request of the DI to furnish the
requisite Information then the Tribunal mey be required to pass an order for personel appearance of the

said District Magistrate”
: n _viemfpf above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal porewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

s«ll/_

(Gajender Tomar)
CE({AW)/Nodal Officer

NGT in the prescribed format.

Enclosed: - 1 Letter dated 14.02.2024

Copy to: -

1 Addl. CEO for kind information please. ;
Member Secretary DPCC - is humbly requested to direct concern office to update the status of EDC in the

attach format by 24.03.2024 under Intimation to this office.

3 CEN(Water): 3
4 CE(East)/(Central/North)/\West/

Magistrates and submit the updated report before 24.03.2024.
4 SE(M)-8/Sub Nodal officer — to pursue and submit consolldated detalls by 24.03.2024 pl.

\
Q‘\ .
S

A,

) “\ 1o\

¥
56(7/4‘

South: It Is requested to coordinate with the concerned District

"i ]

(et o
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DEI.HI JAL BOARD: GOVT. OF NCT OF DELHI
_ OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,
NEW DELHI-110005.
Emall: -d)b.cegwd]b@gmall.com -
Stop Corona: wear mask, malntaln soclal distance & washing of

Dated: - 19.03.2024

To, S S

& The District Magistrate (South-West)
t _ Old Terminal tax Bullding, Kapaskhera
; New Delhi-110037

Sub: - Sealing of lllegal Borewells, reconclliation and up- datlon of Data.

*Ref. No.: - NGT. (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) In the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors..
Sir, '

In continuation to this office letter dated 14.02.2024, the desired Information Is still awaited. In this
“regard Addl. CEO, DIB had also taken online meeting on dated 05.03.2024 to expedite the Issue. The till
date updated report is attac'héd herewith. :

T4

"_ S .,:-".

In the last hearing datéd QS 02.2024, Hon’ble Court has ordered that “All the District Magistrates )
are expected to cooperate with. the DJB and submit the requisite Information to the DJB within two weeks.
It is clarified that .if any District Magistrate falils to respond to the request of the DJB to furnish the
requisite Information then thé Tribunal may be required to pass an order for personal appearance of the

said District Magfstmte -

In view of above, you are once again requested to intervene and dlrect the concerned offices for
convening meeting’of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. it
¥ is important to dillgently reconcile the data for oriward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.
<8 I/

(Gajender Tomar)
CE(GW)/Nodal Officer

Enclosed: - 1 Letter dated 14.02.2024

Ses Copy to: -
.1 Addl. CEO for kind information please.
~Z Member Secretary DPCC - Is humbly requested to direct concern office to update the status of EDCinthe
attach format by 24.03.2024 under intimation to this office.

3 CEN(Water):
4 CE{East}/(CentraI/North)fWest/South It Is requested to coordlnate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
. (M)-8/Sub Nodal officer — to pursue and submit consolidated detalls by 24.03.2024 pl.

5 Office copy,

~SE

o) X
D:ary No...-..?:?.:s... wiis
Date............cl'&].?;’::\........
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI

OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

NEW DELHI-110005,
Emall: -dJb.cegwd]b@gmall.com
Stop Corona: wear mask, malntaln soclal distance & washing of

22

(. hands
No. DJB/CE(GW)/2024/ 3-4.¢ M Dated: - 19.03.2024
To, , :

" The District Magistrate (Shahdara)

Office complex Nand Nagarl,
Delhi-110095

Sub: - Sealing of Illegal Borewells, reconciliation and up- dation of Data.

" Ref. No.: - NGT (Principal Bench).(MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs

Govt of NCT of Delhl and Ors.
Sir, -

" In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
_regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the Issue. The till

date updated report Is étt'ached herewith.
. ‘_ e ‘.r.
In the last hearing_datéd 05.02. 2024, Hon’ble Court has ordered that “All the District Magfstrates
are expected to cooperate with the DJB and submit the requisite Information to the DJB within two weeks.

It is clarified that If any District Magistrate fails to respond to the request of the DJB to furnish the_

" requisite information then the Tribunal may be required to pass an order for personal appearance of the

said District Maglstrate”

" In view of above, you are once again requested to intervene and direct the concerned offices for
convening ! meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealéd/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
Is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

(Gajender Tomar)
CE(GW)/Nodal Officer

Enclosed: - 1 Letter dated 14.02.2024

Copy to: -

1 Addl. CEO for kind information please.

Member Secretary DPCC - Is humbly requested to direct concern office to update the status of EDC Inthe
attach format by 24.03.2024 under Intimation to this office.

3 CEN(Water):
4 CE(East)/(Central!North)fWest/South It Is requested to coordlnate with the concerned District

Maglstrates and submit the updated report before 24.03.2024,
(M)-8/Sub Nodal officer - to pursue and submit consolldated detalls by 24.03.2024 pl.

5 Office copy




. NGT In the prescribed format. /

2 Member Secretary DPCC - Is humbly requested to

\48((M}-8/Sub Nodal officer - to pursue and submit consolldated detalls by 24.03

217 -

DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

NEW DELHI-110005.
Emall: -djb.cegwd]b@gmail.com i

Stop Corona: wear mask, malintain soclal distance & washing of
hands

No. DJB/CE(GW)/2024/ 23S/ o Dated: - 19.03.2024
To, . ; ;
The District Magistrate (North-West)

D. C. Office complex, Kanjhawala
New Delhi-110081 '

Sub: - Sealing of lllegal Borewells, reconclliation and up- datlon of Data.

_ Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhl and Ors.

Sir,

In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this

- regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till

date updated report is attached herewith.

" In the last hearing dgied1§$.02.2024, Hon’ble Court has ordered that “All the District Magistrates -

are expected to cooperate with gﬁ"g DJB and submit the requisite information to the DJB within two weeks.
It is clarified that if any District Magistrate falls to respond to the request of the DJB to furnish the
requisite information then th_e Tribunal may be required to pass an order for personal appearance of the

said District Magistrate”

In view ;__:;f__a_bove, you are once again requested to intervene and direct the concerned offices for
convening meetfngbf the joint team with DJB Executive Engineer immediately and to reconcile the data of

identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

Enclosed: - 1 Letter dated 14.02.2024
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to: - '
1 Addl. CEO for kind information please.

attach format by 24.03.2024 under intimation to this office.

3 CEN(Water): P
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 24.03.2024.
.2024 pl.

5 Office copy )
CE(G dal Offlcer

-
-

direct concern office to update the status of EDCin the .

23
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DELHI JAL BOARD: GOVT. OF NCT OF DELH!
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-1, KAROLBAGH,

Emall: -d]b. cegwdjh@gma fl.eom
Stop Corona: wear mask, malntaln soclal distance & washing of
hands

No. DJB/CE(GW)/ZOM/ 2N
To,

" The District Magistrate (South-East)
old Gargl College Bullding,
Amar Colony, Lajpat Nagar
Delhi-110024 '

Sub: - Sealing of lllegal Borewells, reconciliation and up- dation of Data.

‘Ref. No.: - NGT (Principal Bench) (MA No.'24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors. "
Sir, : ' !

, In continuation to this office letter dated 14.02.2024, the desired information Is still awaited. In this
regard Addl. CED, DJB had also taken online meeting on dated 05.03.2024 to expedlte the Issue. The till

date updated report is atiachéd herewlth

In the last hearing datéd 05.02.2024, Hon'ble Court has ordered that “All the District Magistrates
are expected to cooperate with the DJB and submit the requisite information to the DJB within two weeks.
It is clarified that if any District Magistrate falls to respond to the request of the DJB to furnish the
requlisite !nforinatlon then the Tribunal may be required to pass an order for personal appearance of the

sald Dlstdct Magfstrate

~In wew F of above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format. /_

Enclosed: - 1 Letter dated 14.02.2024
(Gajender Tomar)

CE(GW)/Nodal Officer
Copy to: -
1 Addl. CEO for kInd ]nformatlon please.
Member Secretary DPCC - Is humbly requested to direct concern office to update the status of EDCin the

attach format by 24.03.2024 under Intimation to this office.

3 CEN(Water):
4 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Mag]strates and submit the updated report before 24.03.2024.
(M)-8/5ub Nodal officer — to pursue and submit consolidated detalls by 24.03.2024 pl.

"5 Office copy
CE(G odal Officer

KC
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- : P OFFICE OF CHIEF ENGINEER (GW)
:—:’:—; ) i ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,
NEW DELHI-110005.
Emall: -d]b.cegwd]b@gmall.com .
Stop Corona: wear mask, maintaln soclal distance & washing of
hands

" Dated: - 19.03.2024

To, '
The District Magistrate (West)

Plot No. 3, Shivaji Park, Raja Garden

New Delhi-110095

Sub: - Sealing of lllegal Borewells, reconclllation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33)2022) In the matter of Ganesh Prasad Vs
. Govt of NCT of Delhi and Ors. '
Sir, o

T In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
~ . regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the Issue. The till
’ date updated report_ls_.atta;}}ed herewith. ’

In the last hearing 6'a;é&295.02.2024, Hon’ble Court has ordered that “All the District Magistrates

are expected to cooperate with gf:e DJB and submit the requisite Information to the DJB within two weeks.

_ It Is clarified that-if any District Magistrate falls to respond to the request of the DJB to furnish the

" requisite information then the Tribunal may be required to pass an order for personal appearance of the
said District Magistrate” - :

In view_;o{ above, you are once again requested to intervene and direct the concerned offices for

. convenihgmeé_ﬁﬁhdé of the joint team with DJB Executive Engineer immediately and to reconcile the data of

TR identified:and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
i is important to dlllée'ntly reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Letter dated 14.02.2024 ‘ . A 1/ 7
: (GajJender Tomar)
CE(GW)/Nodal Officer

_ Copy to: - _
5 LS 1'Addl. CEO for kind information please. o
F 7 : ember Secretary DPCC - is himbly requested to direct concern office to update the status of EDCinthe.

attach format by 24.03.2024 under Intimation to this office. :
"~ 3|CEN(Water): g ' o
il 4 CE(East)/(Central/North)/West/South: It Is requested to'coordinate with the concerned- District

Magistrates and submit the updated report before 24.03.2024.
E(M)-8/Sub Nodal officer —to pursue and submit consolidated details by 24.03.2024 pl.

5 Office copy

. 8E Zone)
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-l, KAROLBAGH,

Emall--d]b.cagwdjb@gmall.com .
Stop Corona: wear mask, maintaln soclal distance & washing of
hands

" Dated: - 19.03.2024

" The District Magistrate (Central)

14, Daryagan),
New Delhl-110002

Sub: - Sealing of lllegal Borewells, reconclliation and up- dation of Data.

" Ref. No.: - NGT (Principal Bench) (MA No. '24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs

Govt of NCT of Delhl and Ors
Sir, :

In continuation to this office letter dated 14.02.2024, the desired information is still awaited. In this
_regard Addl. CEO, DJB had als_o taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report is att'ached herewith.
. ‘ s 'l: ".‘_ by
In the last hearlng datétl 05.02.2024, Hon’ble Court has ordered that “All the District Magmrm‘es
are expected to cooperate with the DJB and submit the requisite Information to the DJB within two weeks.

" It Is clarified that If any District Magistrate falls to respond to the request of the DJB to furnish the

requisite information then the Tribunal may be required to pass an order for personal appearance of the
said Dlstrict Maglstmte

In view 6f above, you are once again requested to intervene and direct the concerned offices for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Letter dated 14.02.2024 ‘/
(GaJender Tomar)

CE(GW)/Nodal Officer
Copy to: -

1 Addl. CEO for kind Information please.
Member Secretary. DPCC - Is humbly requested to direct concern office to update the status of EDC in the

attach format by 24 03.2024 under intimation to this office.

3 CEN(Water):
4 CE{East}/(Central/North)fWesthouth It Is requested to coordinate with the com:emed District

}n;pmates and submit the updated report before 24.03.2024.
E

(M)-8/Sub Nodal officer - to pursue and submit consolidated detalls by 24.03.2024 pl.
5 Office copy
CE(G dal Officer
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 412, VARUNALAYA PHASE-I, KAROLBAGH,

E B
Emall: -djb.cegwd|b@gmall.com ,

Stop Corona: wear mask, malintaln soclal distance & washing of

hands

_ " The District Magistrate (South)
! . M B Road Saket,
¥ Delhi-110068

Sub: - Sealing of lllegal Borewells, reconclliation and up- dation of Data.

" Ref, No.: - NGT (Principal Bench) (MA No, 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors..
Sir, '

In continuation to this office letter dated 14.02.2024, the desired information Is still awaited. In this
. regard Addl. CEO, DJB had also taken online meeting on dated 05.03.2024 to expedite the issue. The till
date updated report Is.ait'tached herewith.

,In the last hearlng dated 05 02.2024, Hon’ble Court has ordered that “All the District Mag!stmtes
are expected to cooperate. with the DJB and submit the requisite Information to the DJB within two weeks.
It is clarified that if any District Magistrate falls to respond to the request of the DJB to furnish the
requisite information then the Tribunal may be required to pass an order for personal appearance of the

said District Magistrate”

In view:of above, you are once again requested to intervene and direct the concerned offices to
recondle the data EDC. It Is Important to diligently reconcile the data for onward submission of accurate

ﬂgure/ data to Hon’ble NGT in the prescribed format
<2/ /_

(Gajender Tomar)
CE(GW)/Nodal Officer

Enclosed: - 1 Letter dated 14.02.2024

Copy to: -

1 Addl. CEO for kind information please.
Member Secretary DPCC - is humbly requested to direct concern office to update the status of EDCin the

g - attach format by 24.03.2024 under Intimation to this office.

= B 3 CEN(Water):
B, el 4 CE{East)f{CentraI!North}/Westhouth It Is requested to coordinate with the concerned District

Ma ates and’submit the updated report before 24.03.2024.
(M)-8/Sub Nodal officer — to pursue and submit consolidated details by 24.03.2024 pl.

5 Office copy

CE(GW al Officer

' 8E (Zone)-8
" Delhi Jal Board

" Disry Mo & X2
Dete....... 2B} ¥
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bR SRR ? (%» : DELHI JAL BOARD: GOVT. OF NCT OF DELHI i
g3 OFFICE OF THE SUPERINTENDING ENGINEER (M)8 /| gl
T NEAR TWIN TANKS: OUTER RING ROAD gy
S PASCHIM VIHAR: NEW DELHI
e _ @mail : acem8.djb@gmall.com; Ph. 20850446
Delhi Jal Board
NO. DJB/S.E(M)8/2024/ 3-8 ' Dated: 04.03.2024
To

The District Magistrate (West),
Govt. of NCT of Delhl,

Raja Garden,

New Delhi - 110027

Subject: Sealing of lllegal Borewells, reconclllation and up-dation of Data.
Ref No:-1. NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
2.DJB/SE(M)-8/2024/ 152-155 dated 20.02.2024 .

R/Madam,

Please refer to the report providled by SDM(Headquarter) vide letter
No.F.1(26)/DDC/DM(W)/2013-14/Vol-111/216-218 dated 23.02.24 vide which sub-division wise data
has been provided but it is not covering all the seven points asked by the Hon'ble NGT. The -
submitted report is covering only 03 points.

In this regard, it is informed that the Hon'ble NGT has desired the data about illegal
borewells sealings on specific points, format of the same was already provided vide Annexure A in
the letter of the undersigned dated 20.02.2024.

Therefore, it is again requested to provide the duly signed data in the prescribed format
only (i.e. Annexure A) by 5" March, 2024, so that the same can be filed to the Hon'ble NGT. Itis
reminded that the time granted by the Hon'ble NGT to file the reply has already elapsed.

Encl. 1. Annexure A.
2. Order of Hon'ble NGT dated.05.02.2024 along with status

report filed by DJB on the basis of information provided by DMs. r"_)
(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8



DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,

E //;,,-.a-
- NEW DELHI-110005. /% agmr
Emall: -djb.cegwd|b@gmall.com ﬁiﬁ!‘- 8
Stop Corona: wear mask, malintain soclal distance & washing of e
§ hands

No.DIB/CE(GW)/2024/ 227/ s Dated: - 14.02.2024
To, - :

The District Magistrate (South-West)
0ld Terminal tax Building,

Kapashera

New Delhi-110037

Sub: - Sealing of lllegal Borewells, reconciliation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/AddIl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervené and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
Is important to diligently reconclle the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO ' @

(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to: -

1 Addl. CEO for kind information please.

2 CEN(Water): do

3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 19.02.2024.

\—4"SE(M)-8/Sub Nodal officer - to pursue and submit consolldated detalls by 19.02.2024 pl.
5 Office copy ' .

I
1

BRI BOARD
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i CE(GW)/Na¢thl Officer
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (Gw)
ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,

NEW DELHI-110005,
Emall: -djb.cegwd|b@gmall.com
Stop Corona:}vear mask, maintain soclal distance & washing of
/ hands

No. DIB/CE(GW)/2024/ 7 oty /
To / '

Dated: - 14.02.2024

The District Magistrate (North)
G.T. Karnal Road, Alipur,
New Delhi-110036

Sub: - Sealing of lllegal Borewells, reconclliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Gowvt of NCT of Delhi and Ors. '
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC detalls as per format attached as annexure (A) by 19.02.2024. This is as per
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/AddI. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.
Enclosed: - 1 Hon’ble NGT order )
2 Annexure(A)
3 Letter of Addl. CEO vy L7
(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to: -

1 Addl. CEO for kind information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is request
Magistrates and submit the updated report before 19.02.2024.
__4SE(M)-8/Sub Nodal officer — to pursue and submit consolidated detalls by 19.02.2024 pl.

s Office copy

ed to coordinate with the concerned District

prem———

COE L gL BOARD 5 CE(GW)igdal Officer
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i ™ |  DELHI JAL BOARD: GOVT. OF NCT OF DELHI
e, £S: OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,
NEW DELHI-110005.
Nt

Emall: -d)b.cegwd|b@gmall.com
Stop Corona: wear mask, maintaln soclal distance & washing of
hands

Dated: - 14.02.2024

No. DJB/CE(GW)/2024/ ) 3
To, .

The District Magistrate (Shahdara)
Office Complex Nand Nagari,
New Delhi-110095

Sub: - Sealing of lllegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 In OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC detalls as per format attached as annexure (A) by 19.02.2024. This is as per
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith). '

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Add]. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells

identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It

is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble
& NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order

2 Annexure(A). , -
3 Letter of Addl. CEQ C 'A 1 /,-
(Gajender Tomar)
CE(GW)/Nodal Officer

Copy to: -

1 Addl. CEO for klnd Information please.
2 CEN(Water):
3 CE[East}/{CentralfNorth}fWesthoutﬁ It Is requested to coordinate with the concerned District
Magistrates and submit the updated report before 19.02.2024.
_4.5E(M)-8/Sub Nodal offh:er — to pursue and submit consolldated detalls bv 19.02.2024 pl.
S Office copy
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,

Emall: -d]b.cegwd]b@gmall.com
Stop Corona: wear mask, malntaln soclal distance & washing of
hands

Dated: - 14.02.2024

No. DIB/CE(GW)/2024/ 3y / l -
To, '

The District Magistrate (East)
L.M Bandh, Shastri Nagar,
Delhi-110031

Sub: - Sealing of lllegal Borewells, reconclliation and up- datlon of Data.

Ref. No.: - NGT (Principal Benich) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors. '
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC detalls as per format attached as annexure (A) by 19.02.2024. This is as per
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith). ’

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon'ble

NGT in the prescribed format.

_ Enclosed: - 1 Hon’ble NGT order
2 Annexure(A)

3 Letter of Addl. CEO /

(Gajendef Tomar)
CE(GW)/Nodal Officer

Copy to: -

1 Addl. CEO for kind information please.

2 CEN(Water): do
3 CE(East)/(Central/North)/West/South:
Magistrates and submit the updated report before 19.02.2024.

14 SE(M)-8/Sub Nodal officer — to pursue and submit consolldated detalls by 19.02.2024 pl.

5 Office copy

e - CE Gwmm»g{bﬂcer
TOELHI JAL xQAKD ‘5” (
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A,

It Is requested to coordinate with the concerned District
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)

'noc_m No. 113, VARUNAU\YA' PHASE-II, KAROLBAGH,

Emall: -djb.cegwd]b@gmall.com
Stop Corona: wear mask, malntaln soclal distance & washing of

No. njnics(swuzoza/ "_1,9.‘2/— T h T "~ Dated:-14.02.2024
L : , c e,

The District Magistrate (North-West)
D.C. Office Complex,

Kanjhawala,

New Delhi-110081

suiss"-"sé;liﬁg'o'f'niégal'amweus, reconclllation and up- dation of Data.

Ref. No NGT (Pﬂnc!pal Bend'l) (MA No. 24/2023 In OA No. 33/2022) In the matter of Ganesh Prasad Vs_
""" Govt of NCT of Delhi and Ors.
RfMa_darn

Please find enclosed herewith order of Hon’ble NGT In the case No. MA No 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite detalls In‘respect of lllegal
borewells for your kind perusal and to update and submit the requisite Information regardlng sealing of
remaining borewells and EDC detalls as per format attached as annexure (A) I:ry 19. 02 2024. Thfs is as per
Hon ble NGT order dated 05.02.2024 (Copy of NGT order Is attached herewith).

. . ... A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Addl. CEO/NGT/2024/3111 dated 24.01.2024 issued'by Addl..CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly.
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for

* expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identrﬂed numbers of illegal borewell which have been sealed/ closed and numbers whlch are yet to be

sealed] closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and dlrect the cancemed SDMs for
convemng meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
Is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order
2 Annexure(A)
3 Letter of Addl. CEO /
|
(Gajender'Tomar)
CE(GW)/Nodal Officer

Copy to: -

1.Aqdl. CEO for kind information please.

2 CEN(Water): do ‘ ‘
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024.
“"'fSElM) 8/Sub Nodal officer — to pursue and submit consolldated detalls by 19.02.2024 pl.

e . 5 Office e CopY
W CE(GW al Officer
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 113, VARUNALAYA PHASE-II, KAROLBAGH,

Emall: -djb.cegwd]b@gmall.com
Stop Corona: wear mask, malntain soclal distance & washing of

No. DJB/CE(GW)/2024) R o S / Dated: - 14.02.2024
To, ‘

The District Magistrate (New Delhi District)
Jam Nagar House, Shahjahan Road,
Delhi-110011

‘Sub: - Sealing of lllegal Bbrewells, reconclliation and up- datlon of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

: A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/Add]. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ tlosed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining lllegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order
2 Annexure(A)

3 Letter of Addl. CEO 5A -~
’ (Gajender Tomar)
CE(GW)/Nodal Officer
Copy to: - -

1 Addl. CEO for kind Information please.

2 CEN(Water): do ;
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024.
4SE(M)-8/Sub Nodal officer — to pursue and submit consolldated detalls by 19.02.2024 pl.

: S Office copy Al

[ DL_LHI Jr L B'O—kié' : . CE(GW)/NeXa Officer
!';r»_ 24, et ¥ /)!5

RO .y Ml - ‘
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI '
OFFICE OF CHIEF ENGINEER (GW)

R.OOM No. 113, VARUNALAYA PHASE-Il, KAROLBAGH,
NEW DELHI-110005.
Emall: -dJb.cegwd]b@gmall.com .
Stop Corona: wear mask, malintaln soclal distance & washling of
hands '

No. DJB/
To

" i

CE(GW)/2024/ 29 Fs Dated: - 14.02.2024

The District' Magistrate (Central)
14, Daryaganj,
New Delhi-110002

Sub: - Sealing of lllegal Borewells, reconciliation and up- datlon of Data.

Ref. No.: - NGT (Principal Benéh) (MA No. 24/2023 in OA'No. 33/2022) in the matter of Ganesh Prasa& Vs
Govt of NCT of Delhi and Ors.
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon'ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith). '

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/AddI. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
‘identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble
NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order
2 Annexure(A)

3 Letter of Addl. CEO

(Gajender L:mar)
CE(GW)/Nodal Officer

Copy to: -

1 Addl. CEO for kind information please.

2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Maglstrates and submit the updated report before 19.02.2024. :
~_A4-5E(M)-8/Sub Nodal officer - to pursue and submit consolidated detalls by 19.02.2024 pl.

5 Office copy X
O L AL BOARD -S> EEEN s ot
SE ()4 “
Cary Ng, 4’03__.... -

LDore - .. lﬁb,]'m,




230

DELHI JAL BOARD: GOVT. OF NCT OF DELHI
- ‘ : ‘ _ OFFICE OF CHIEF ENGINEER (GW)
m::_v - ; . N % : IROOM No. 113, VARUNALAYA PHASE-Il, KAROLBAGH,
A 1-11000
Emall: -dJb.cegwd]b@gmall.com

Stop Corona: wear mask, malntaln soclal distance & washing of
A

No. DJB/CE(GW)/2024/ 33 O ° Dated: - 14.02.2024
To, ' '

The District Magistrate (South-East)
Old Gargi College Building,

Amar Colony, Lajpat Nagar,

New Delhi-110024

Sub: - Sealing of lllegal Borewellé, reconclliation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
- borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewells and EDC detalls as per format attached as annexure (A) by 19.02.2024. This is as per .
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith). '

A joint team of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/AddIl. CEO/NGT/2024/3111 dated 24.01:2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data.of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order

2 Annexure(A) - -
3 Letter of Addl. CEO _ 4/“ /

(GaJender Tomar)
CE(GW)/Nodal Officer

Copy to: -

1 Addl. CEO for kind information please.

2 CEN(Water): do .
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the concerned District

Magistrates and submit the updated report before 19.02.2024. ’
—4SE(M)-8/Sub Nodal officer — to pursue and submit consolidated detalls by 19.02.2024 pl.
- . S Office copy
3 Letfin gAL %OE}:DH
I SF =y
: Lare n 3‘1?‘
Lewe . A |

CE(GW)/Nisial Officer
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI

OFFICE OF CHIEF ENGINEER (GW)
ROOM No. 113, VARUNALAYA PHASE-Il, KAROLBAGH,

NEW DELHI-110005.

Emall: -djb. cegwdjh@gmall com
Stop Corona: wear mask, malntaln soclal distance & washlng of
/7 hands

_No. DJB/CE(GW)/2024/ 2 &) Dateld:-

To,

14.02.2024

.The District Magistrate (North-East)
¥ Office complex Nand Nagari,
Delhi-110095

Sub: - Sealing of lllegal Borewells, reconciliation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors.
- R/Madam‘

Please find enclosed herewith order of Hon'ble NGT in the case No. MA No. 24/2023 In original
apphcatton No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illegal
borewells for your kind perusal and to update and submit the requisite information regarding sealing of
remaining borewellsand EDC details as per format attached as annexure (A) by 19.02.2024. This is as per
Hon’ble NGT order dated 05.02.2024 (Copy of NGT order is attached herewith).

: A joint tearn of Executive Engineer, DJB and SDMs have been already constituted vide letter no.
DJB/AddI. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (Copy enclosed herewith for
reference) wherein it was also requested to monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be

sealed/ closed as anomalies were noticed in the data.

In view of above, you are humbly requested to intervene and direct the concerned SDMs for

convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal borewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

" NGTinthe prescribed format.

. Enclosed: - 1 Hon’ble NGT order
2 Annexure(A] J . Snl
3 Letter of Addl. CEO _ _ . QA‘}/
(Gajender Tomar)
. CE(GW)/Nodal Officer
Copy to: - :

1 Addl. CEO for kind information please.
2 CEN(Water): do
3 CE(East)/(Central/North)/West/South: It Is requested to coordinate with the :oncerned Dlstrlct
Magistrates and submit the updated report before 19.02.2024.
JSE(M)-B)'Sub Nodal officer - to pursue and submit consolldated details bv 19. 02.2024 pl

5 Office copy
CE(GW)/No. fficer

= -

i E.).ET-:Z::-JAL BOARD
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'DELHI JAL BOARD: GOVT, OF NCT OF DELHI
OFFICE OF CHIEF ENGINEER (Gw)

£ N\ ROOM No, 113, VARLINA!.AYA PHASE-Il, KAROLBAGH,
— - NEW DELHI-110005.
——— Emall: -d]b.cegwd)b@gmall.com
* Stop Corona: wear mask, maintain soclal distance & washing of

N:.DJBICE(GW}/ZOMI 226 . ' Dated: - 14.02.2024
o, '
GE ( lBo,};}
The District Magistrate (West) - Du\h"’a . ; % s
Plot No.3, Shivaji Park, ) O e Ofiicer of U .E. (K&C}

Raja Garden D " i
New Delhi o) 16 _7_’]1:.‘4-- Diary No... X |
Daled .. ff/a ]5’3

Sub: - Sealing of lllegal Borewells, reconciliation and up- dation of Data.

Ref. No.: - NGT (Principal Bench) (MA No. 24/2023 in OA No. 33/2022) in the matter of Ganesh Prasad Vs
Govt of NCT of Delhi and Ors. .
R/Madam,

Please find enclosed herewith order of Hon’ble NGT in the case No. MA No. 24/2023 in original
2pplication No. 33/2022 held on 05.02.2024, regarding furnishing the requisite details in respect of illega!
borewelic for your kind perusa! enc tc update and submit the requisite informaetion regzrding cezling ¢/
remaining borewelis and EDC detells ze per format etteched s anmanvre (£) by 1€.02.204. Thiz is a5 per
Fon'kie NCT orgsr deied 05.02.2024 (Copy of NGT oroe- ic ettzched herewithl.

A O TeRms oF Dxelulive Enginesr, DIE and 530 hizve Deen airezcy constituten vide igites nc.
DJB/Addi. CEO/NGT/2024/3111 dated 24.01.2024 issued by Addi. CEQ, DJE (Copy enclosed herewith for
reference) wherein it was also requested to-monitor the functioning of joint team and submit monthly
status in the above matter. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data in respect of numbers of illegal borewells
identified, numbers of illegal borewell which have been sealed/ closed and numbers which are yet to be
sealed/ closed as anomalies were noticed in the data. .

In view of above, you are humbly requested to intervene and direct the concerned SDMs for
convening meeting of the joint team with DJB Executive Engineer immediately and to reconcile the data of
identified and sealed/closed illegal borewells/ EDC and to expedite sealing of remaining illegal barewells. It
is important to diligently reconcile the data for onward submission of accurate figure/ data to Hon’ble

NGT in the prescribed format.

Enclosed: - 1 Hon’ble NGT order

2 Annexure(A)
TDELHI JAL BOARD 3 Letter of Addl. CEO . (é‘r /
--SE -, (Gajender Tomar)
iy MO N2 CE(GW)/Noda! Officer
‘1,-,“- .‘Lﬂqw Lony.1p: -

1 Addl. CEO for kind information please.

2 CEN(Water): do

3 CE(Eest)/(Central/North)/West/Scuth: It ic requesied to coerdinzte with the concerpesd Lisir®
Ivizgistrztes anc submit the updzied report before 19,0%.2024.

4 SE(Iv1)-8/Sub Nodzl officer — to pursue znd submit consolidated details by 12.02.2024 pl.

5 Office copy

LY

52— CE(GW)/NoY2POfficer

|L|v| w

AN I S
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DELHI JAL BOARD: GOVT. OF NCT OF DELHI 7/_\'-‘,,--—
OFFICE OF THE SUPERINTENDING ENGINEER(M)-5 )
ROOM NO.312, VARUNALAYA PH-I: KAROL BAGH, Azadiy,

NEW DELHI-110005 Amiit Mahotsav

No. DJB /SE(M)-5/2024 |63'5\/ . Dated:- ﬁb‘&}ﬁy

District Magistrate (Central)
12/1, Jam Nagar House

Shah Jahan Road

New Dehli-110011

Sub:- Sealing of illegal borewells, reconciliation and up-dation of Data,
Ref No:- NGT (Principal Bench) (MA No. 24/2023 in OA no. 33/2022) in the matter of Ganesh Prasad
Vs Govt: of NCT of Delhi and Ors.

R/Madam,

In a recent hearing of Hon’ble NGT case No. MA No. 24/2023 in original application No. 33/2022 held on
05.02.2024. Hon'ble Court noticed that except DM (South West), no other DM has provided the complete details
.. about sealing of illegal borewells. Accordingly, Hon’ble Court has granted last chance to provide the complete report
“within 04weeks. Hon’ble Tribunal has also directed District Magistrates that action may be taken against them if
they fail to provide the updated status report. The detailed directions may please be checked on the NGT website as
and when available.

Also as aware, joint tearus of DJB and SDMs have been already constituted vide letter No. DJB/AddI-
CEO/NGT/2024/3111 dated 24.01.2024 issued by Addl. CEO, DJB (copy enclosed herewith for reference) wherein
it was also requested to monitor the functioning of joint team and submit monthly status in the above mentioned
Court case. It is also requested to convene a meeting of the joint teams at the earlies for expediting the sealing of
illegal borewells and to reconcile the data submitted by SDMs as anomalies were noticed in the status report
provided by SDM (HQ)/District (West) dated 27.01.2024. Earlier the number of sealed borewells as reported to
Hon'ble NGT were 1793 as compared to present reported 1536 which is an anomaly as the last sealing figure should
not come down rather it should increase.

In view of above, you are humbly requested to direct the concerned SDMs and their officers to expedite

sealing of remaining illegal borewells and to diligently reconcile the data for onward submission to Hon’ble NGT in

* the prescribed formal. Also, meeting of the joint teams may please be convened in this week as per your
convenience.

Encl: 1 Annexure A N Y
2 Letter of Addl. CEO ) -
(Priti Pant)
SE(M)-5

Copy for kind information to

I. CEN(Water) T D{y

2. CE(C&N)
3. CE(GW)/Nodal Officer
X v 4—"SE(M)-8/Sub-Nodal Officer
5. EE(M)-19/20/21/22/23 and 39: to pursue and submit consolidated details. Wit
6. SO(M)-S e
SE (Zone)-8 S
Delhi Jal Board
Diary No...... 11|

P ———

39
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DELHI JAL BOARD: GOVT, OF NCT OF DELHI
OFFICE OF THE SUPERINTENDING ENGINEER (M)8 Ry~

NEAR TWIN TANKS: OUTER RING ROAD e
PASCHIM VIHAR: NEW DELHI

Delhi Jal Board

NO.DJB/S.E(M)8/12024/ | S To \SS . Dated: 20.02.2024
To

The District Magistrate (West),
Govt. of NCT of Delhi,

Raja Garden,

New Delhi - 110027

Subject: Sealing of lllegal Borewells, reconciliation and up-dation of Data.

Ref No:-NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.
R/Madam,

As aware, the Hon’ble NGT during the last hearing held on 05.02.2024 for the above
referred case, directed Delhi Jal board to submit the complete updated status report of illegal
borewells within 04 weeks i.e. by 04.03.2024. Also the District Magistrates were directed to provide
updated status of illegal borewells to Delhi Jal Board within 02 weeks i.e. before 19.2.2024. Copy
of the Hon’ble NGT'’s Order dated 05.02.2024 is attached herewith for reference.

In this regard, a meeting was also held on 08.2.2024 under your Chairpersonship for
updation and reconciliation of data. In the meeting, all the concerned officers i.e. SDMs and
Executive Engineers were directed to expedite the sealing of the remaining illegal borewells and to
reconcile the data. Efforts were also made to reconcile the data in the meeting itself, however it
could not be completed that day. It is expected that the data may have been reconciled by the
concerned SDMs by now.

Therefore, it is humbly requested to provide the compiled updated data of illegal borewells
of West District area in the prescribed format (Annexure-A) to this office as early as possible so
that the same may be submitted to the Hon’ble NGT within the timelines. The last status report

submitted by DJB to the Hon'ble NGT is available at page-3 in the Order itself.

Encl. 1. Annexure A.

2. Order of Hon’ble NGT dated.05.02.2024 - ’Q
(DALBIR SINGH)

SUPERINTENDING ENGINEER (M)-8

Copy to:
1. PSto CEOQ, DJB for kind information.
2. Member (Admin)/ CE Nodal(W)/CE(West)/CE(GW)/ Addl. CEO
3. All EEs (M)-8 for coordinating with DM office, assisting the sealing drive and

reconciliation of data.

. _ W’“ (DALBIR SINGH)
\1&: Y :',:.r- ._-')ﬁ\l:?«\* ?\00‘“"‘21 SUPERINTENDING ENGINEER (M)-8
ok
e

emall : acem8.d|b@gmail.com; Ph. 20850446 T e

40



s DELHI JAL BOARD: GOVT. OF N.C.T. OF DELHI
% OFFICE OF THE SUPERINTENDING ENGINEER(M)-9

COMMAND TANK NO. 04, SECTOR-20, DWARKA,

S NEW DELHI-110075

- E-Mail: - acem9dib@gmé(l.com /Ph. No. 011-20892536 |
NO.DIB/ ACE (M)-9/2023/ | 6 & \/ Dated: & ‘ 'Ll( Y
To

District Magistrate (South-West)
Old Terminal Tax Building
Kapashera

New Delhi-110037

Subject: Sealing of Illegal Borewells, reconciliation and up-dation of data.

Ref No- Hon’ble NGT (Principal Bench) (MA No. 24/23 in OA no. 33/2022) in the matter
of Ganesh Prasad Vs Govt. of NCT of Delhi and others.

Sir,
Please find enclosed herewith order of Hon’ble NGT in the case No MA No. 24/2023 in
original application No. 33/2022 held on 05.02.2024, regarding furnishing the requisite
details in respect illegal borewells for your kind perusal and to submit the requisite
information within 2 weeks as per Annexure-A so as to furnish the report to the Hon’ble

NGT as per orders. (Copy of Annexure-A is attached herewith).

A joint team of Exetutive Engineers DJB and SDMs have already been constituted vide
letter No. DJB/AddI. CEO/NGT/2024.3111 dated 24.01.24 issued by Addl. CEO. DIB (copy
enclosed herewith for reference) wherein it was also requested to monitor the functioning
of joint teams and to submit monthly status in the above matter. It is also requested to
convene a meeting of the joint teams at the earliest for expediting the sealing of illegal
borewells and to reconcile the data in respect of number of illegal borewells identified,
number of illegal borewell which have been sealed/closed and number which are yet to be

sealed/closed as anomalies were noticed in the data.

In view of the above you are requested to direct the concerned SDMs for convening
meeting of the joint team with DIB Executive Engineers immediately and to reconcile the
data of identified and sealed/closed illegal borewells and to expedite sealing of remaining
illegal borewells. It is important to diligently reconcile the data for onward submission of .
accurate figure/data to Hon’ble NGT in the prescribed format please.

"An early action in this matter is solicited.

Encl. 1. Hon'ble NGT Order
2. Annexure-A

3. Letter of Addl. CEO (DJB)
2‘\'/

SE (M)-9
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2T,
sl ? ‘US» DELHI JAL BOARD: GOVT. OF NC /.
= 5 : : T OF DELHI 4
—z) OFFICE OF THE SUPERINTENDING ENGINEER (M)8 / Y
NEAR TWIN TANKS: OUTER RING ROAD AL
PASCHIM VIHAR: NEW DELHI <
: emall : acem8.djb al : Ph, 2085044 Jaz e300
Delhi Jal Board | |
NO. DJB/S.E(M)8/2024/ Jos~ =0 NS~ . Dated: 06.02.2024
To
District Magistrate ( West ),
PLOTINOZ » SHI VAT PARK.
RAZA GPRBEN,, Z

New Delhi-110026

Subject: Sealing of lllegal Borewells, reconciliation and up-dation of Data.

Ref No:-NGT (Principal Bench) (MA No. 24/2023 in OA no. 33 /2022) in the
matter of Ganesh Prasad Vs Govt of NCT of Delhi and Ors.

R/Madam,

In a recent hearing of Hon'ble NGT case No. MA No. 24/2023 in original application No. 33/2022 held
on 05.02.2024, Hon'ble Court noticed that except DM (South West), no other DM has provided the complete
details about sealing of illegal borewells. Accordingly, Hon'ble Court has granted last chance to provide the
complete report within 04 weeks. Hon'ble Tribunal has also directed District Magistrates that action may be
taken against them if they fail to provide the updated status report. The detailed directions may please be
checked on the NGT website as and when available.

Also, as aware, joint teams of DJB and SDMs have been already constituted vide letter No.DJB/AddI.
CEO/NGT/2024/3111 dated 24.01.24 issued by Addl. CEO, DJB(copy enclosed herewith for reference)
wherein it was also requested to monitor the functioning of joint team and submit monthly status in the above
mentioned Court case. It is also requested to convene a meeting of the joint teams at the earliest for
expediting the sealing of illegal borewells and to reconcile the data submitted by SDMs as anomalies were
noticed in the status report provided by SDM(HQ)/District(West) dated 27.01.24. Earlier the number of sealed
borewells as reported to Hon'ble NGT were 1793 as compared to present reported 1536 which is an anomaly

as the last sealing figure should not come down rather it should increase.
In view of the above, you are humbly requested to direct the concerned SDMs and their officers to

expedite sealing of remaining illegal borewells and to diligently reconcile the data for onward submission to
Hon'ble NGT in the prescribed format. Also, meeting of the joint teams may please be convened in this week

preferably before 13.02.2024 as per your convenience.

Encl. 1.Annexure A. :
2 Letter of Addl. CEO v/ O

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8

Copy to:
1. PSto CEO, DJB for kind information.

2. Member (Admin)/ CE Nodal(W)/Addl. CEO
3. Al EEs (M)-8 for coordinating with DM office for assisting the sealing drive and for reconciliation

of data. U\

V

(DALBIR SINGH)
SUPERINTENDING ENGINEER (M)-8

42
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DM
(North)

Model
Town

Alipur

Narela
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Government of NatiunaqlmE;pital Territory of Delhi
DEPARTMENT OF REVENUE, DISTRICT NORTH.
Office of the SDM (Narela), MPCC Building, Naya Bans, Delhi-110082.

3

ANNEXURE-2

K.No. SDM/NL/2024/ 3y

To,

Sh, Pawan Sharma, SE (M) 4,
Old Lucknow Road,
Timarpur, Delhi-110054.

Dated =o?‘]}0!)-2'-1

Report on sealing of illegal borwells as on 29.01.2024 OA No. 25/2019 & 685/2019.

| District District
wise wise
Numnbe | number of
rof illegal
illegal Borewells
Borewe which
Is have been
identifi scaled /
ed | closed
15 15
380 ns
333 100
728 233

Total

District wise |

Number of
occupler/properict
or ofillegal
borwells on home
penalty / EDC has
been imposed

NIL

" District wise District District wise
Number of wise Number of
‘occupler/properictor | Number | occupler/properic
of illegal borwells on of tor of illegal
home penalty / EDC | borewells | borwells on home
" is yet to be which penalty / EDC is
recovered are yet to | yet to be imposed.
be scaled
| Iclosed
NIL, - 15
P 81 =
/
- T3 -
TR BT 1S

_| traceable 175.

No staff from
the Delhi Jal
Board has
been reported
dilidate. |
1. Duplicate
entry 03,
2. Incomplete
address/non

1. Duplicate |
entry 99,
2. Incomplete

address/non
raceable 99. |

TEHSIEDAR: NARELA
DISTRICT: NORTH
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GOVT. OF NCT OF DELHI
REVENUE DEPARTMENT (DISTRICT EAST)

OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)
L.M.BUNDH SHASTRI NAGAR DELHI-110031

od. 042024
F.No. DM(E)/SDM(HQ)/Reports/2024/ ) "+ 1. Dated:

To,
The Chief Engineer (GW),
Delhi Jal Board
Govt. NCT of Delhi,
Room No. 412, Varunalaya Phase-I,
Karol Bagh, New Delhi-110005

Subject: - Sealing of illegal Borewells, reconciliation and up-dation of Data.
Sir, |

This has reference to your office letter no. DJB/CE(GW)/2024/809 dated
02.04.2024 on the subject cited above,

In this regard, the requisite information has been prepared and annexed as
Annexure-A. The report has been compiled on the basis of the reports received from
Sub-Divisions (Mayur Vihar, Preet Vihar, Gandhi Nagar), District East.

This is for kind information and necessary action.

- Encl: - As above

Yours faithfully,

| R.K.IMEENA ] !
SDM (HQ), DISTRICT EAST
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Annexure-A
Sub: - Sealing of lllegal Borewells-reg.
“DMs [ Distr strict T District | District | District | District | District " "Remark
ki .3‘122"“ ?qlise wise wise wise wise lese s
' number | number | number number number number ’ Proprietors
i ofillegal | oflllegal [of - [of of of illegal | of illegal
| borewells | borewells occupler/ | occupler/ occupler/ | borewells | borewells
identified | which proprieto | proprieto | proprieto which are | on whom
have rof illegal | rofillegal | rof illegal | yetto be I penalty/
been borewells | borewells | borewells | sealed/ ' EDCis yet
sealed/ onwhom |from | from closed  to be
| 1 closed penalty/ | whom whom 1 imposed
! : EDC has penalty/ | penalty/
: ! been ' EDChas | EDCisyet |
; | imposed | been | to be E
: : | recovered : recovered |
e e Bt . L b s . st
DM 116 110 | 110 " 87 © 23 3 -6
FR | : ! |
. | :
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OFFICE OF THE SUB DIVISIONAL MAGISTRATE (HEADQUARTER) :
DISTRICT MAGISTRATE (SOUTH WEST)'S OFFICE COMPLEX,
OLD TERMINAL TAX BUILDING, KAPASHERA, NEW DELHI - 110037.,

SOUTH wWELT

REPORT on sealing of lllegal Borewell till 31.03.2024

Date:-08/04 /2024

DMs District District Wise | Disrict wise | Disrict wise | Disrict wise | Disrict wise District. - Remarks
Wise number of number of | numberof | numberof | numberof of | wise/Proprietors
Number of | illegal occupier/ occupier/ occupier/ lllegal of illegal
lllegal borewells Proprietor | Proprietor | Proprietor | borewells borrewells on
Borewells | which have of lllegal of lllegal of lllegal which are yet | whom
Identified | been borewells | borewells | borewells | tobe penalty/EDC is
. sealed/closed | on whom from whom | fromwhom | sealed/closed | yet toFe
i penalty/EDC | penalty/EDC | penalty/EDC imposed -
| has been has been isyetto be ;
I T imposed recovered recovered :
South West (Najafgarh) ; 6681 36 Nil Nil Nil - Nil - -
South West (Dwarka) ! 1564 NIL Nil Nil - Nil
South West (Kapashera) | 434 Nil Nil Nil - Nil 5
Total 6681 2434 Nil Nil Nil 4247 Nil -
The above report is based on the information received from three Sub-Divisions. )
s 64\
Distrjét South-West

46
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OFFICE OF THE DISTRICT MAGISTRATE (SOUTH-EAST)
OLD GARGI COLLEGE BUILDING, LAIPAT NAGAR-IV
NEW DELIT-110024

No.F.03/DM/SE/Coord/2023/ | 0\© Dated:*F 04/2024
To

The Chief Fngincen(¢i\"

ONice of the Chiet Fngineentily)

Delhi Jal Board

Govt. of NCT of Delhi

Room No. 412, Varunalaya Phase-l

Karol Bagh. New Delhi- 110005

Sub: Sealing of lllegal Borewells, reconciliation and updation of Data

Sir
With reference to your office letter No. DJB/CE(GW)/2024/779 dated 02/04/2024 on the

subject cited above, please find enclosed herewith the information in the prescribed format

in respect of District South East.
This issues with the approval of the competent authority.

Sub Divisiprial Magistrate
(Nodal Reportmg Officer)
rict South-East
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OFFICE OF THE DISTRICT MAGISTRATE (SOUTH-EAST)
OLD GARGL COLLEGE BUILDING, LAJPAT NAGAR-IV
NEAV DELIT-ET0024
' Dute: /0472024
Sub: Sealing of Megnl Borewells, veconellintion aud apdation of Dautn
Drmctwise | ’
Number of
Mgl Bore | iy | Disiitodie | Distelct wwls i ”
wells e number of [ number of number :’r District ,i’"}'}‘i"“ 1
identified (S | 1' - acenpivi/Pro | oceupia/Pa oceupicr/l’rop wise wirsellropr |
i per provious l!::nul‘ priet or of° prict oraf’ et or af e of | SrE0T
istrict " Wiega : i ilfegal Hlew: gl
N . 112 illenal i e illegal
WSouth | sau]w:\mftmi. Rore .\\'ulL\‘ I'u.'-ru:\::?lls E :":'E'.'i]“‘ borewells hurcwelt | Prvedhe sy
o B e | which p ki fomwhom | shichare | hem Waneer,
S i) Naue Hoca whom from whom lty/EDC penaliy/il
Hon'ble ¢ Sealed penalty/EDC | penalty/EDC l;um y/lEDC yelto be P |
NGT vide g . . vas been yel sealed/ e A
Ordf;ranaiusl Cloasd t'ms hm': iy to be Y clns‘;d be
hcaring-dmcd R Foseivers) recovered - imposed
1124) ;
Dis\:sb'-nn & & .
' 03 nos. of Borewells &
. 111 . . orewells
(\SI;m 56 Nil Nil Nil Borewells 56 ot |}
ar) show DIJB identified *
Sub- : permission physically !
Division 77 I
i 53 i : 7
(Kalkzji) Nil Nil Nil Nil - Nil -
Sub-
Division 07
(Defence 109 14 ; . Borewells
Colony) Nil Nil Nil 28 74 ot
s identitied
physically
Tota) 297 = =
183 Nil ) 03 nos. of Borewells
Nil Nil Borewells 130 nwt
show DJBB idenntied
permission plsically

Sub Div 1ru$ﬂngiswnlc

(Nodat Rgporting Officer)
/- District South-Enst



lllegal Borewells Report (District North
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District wise number of

District wise number

District wise number of

District Wise

District Wise/
Proprietors of

District Wise  |District Wise X )
of occupier/ ; i f ber of illegal
; ; : occupier/ Proprietor of [num
e r:llurnt;er of ::rmber"of |::f:;hal :::cu;:::d Pro;:lnctor of Proprietor of illegal lllcg':: borewells from |borewells which [illegal borewells on Remarks
1 I ega ewells whic illegal borewe son h .
borewells have been whom penalty/EDC has :::;::::Es[:?r::h:cmn whom penaltw’EDC is arclvﬂ;"-; be 4 _““'ho't"l:;":.'m' ED:
3 . 5 et to be recovered Sealed [close 15ye Impose
identified Sealed/closed  |been imposed recovered !
Repert is ccmpiled on the basis of
reports received from Kanjhawala,
Rohini and Saraswati Vihar Sub
Divisicns, after reconciliation with
‘ . concerned Executive Engineers of
North-West 9128 5901 Information not Information not Information not 3227 Infc:!rmatlon N0t o8, Details of Penalty/EDC
available available available available regarding illegal borewells already

sealed by DIB is not available

This issues with the approval of DM North-West.

L.

SDM
District North-West

ez

Lty

PLELY Y
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The Additional (CEO)
Delhi Jal Board,
Varunalaya Ph-ll, Jhandewalan,
Karol Bagh, New Delhi-110005

TO

%
©.SDM/HQ/SHAH/2024/7267

NCT OF DELHI

G '-,'-:“".“fl«"IGE OF THE SUB DIVISIONAL MAGISTRATE-HQ
¥/ D,C. OFFICE COMPLEX NAND N

RI

DELHI- 110093. SJ’AHD

Dated: 05/03/202%

Sir/Madam, 05.03.2024
This {s with reference to the message received in this office through Whatsapp gt
on the subject cited above, Remarks
S Dlatrist wise | District | Dlatrdot | Distriot | District | Distret | Distsot
Divislen number of Wise | wise wise wise wise wise |
llega] Borswells | number | numberof | mumberof | mumberof | number | Propsie
Tdentified (As of ocoupler/ | cooupler/ | ocoupler/ of tor of
per previcus (Mlegal | Propecietor | Properitor | Propesiter | Ifegal ; itefal
data sulmitted | borewel | of egal of [egel oflllegal - | borewel | korvwsl
referred by Is borewslls' | borswells borewslls Is Ison
Hon'ble KGT which onwhom | formwhom | formwhom | which whom
vide-Order ‘bave penalty pesalty penalty gre yat ;| penalty
against hearing |  besn EDC bas EDChas | EDCisyet | tobs | [EDC °
dxted 4.1.24) Bealed/ been been tobe sealed/ | Isyet
Clossd imposed racovered | recoversd | elosed | tobe | °
] ] impess
] d 2
‘| TotalBarewell = 178
Borewell Sealed = 117.
Blank=2
. Water Tank Supply:=3
Vivek 117 Permissian COWA =3
Vihar 178 Sealed NI 311 NI Nit { Ni Notvigted =1
Notoperational= I
No Borewell =29
| Lockedwa
Already cut off w16
“Total Borewall= 374
T Borgwell Sealed = 281
Duplcated Entriess 22
seecapun 374 241 Nil N Nij NL Wi | Seesemadieal R eacties
' .] QB connection found inplace of.
borewell » 51
Borewell not found = 30
No-Address;pertains to Sub-
Division (Shahdars) as per the
szhdara . N N Nil Nl Nil NIl | UstoFaddresses provided by
the Delhd Jat Board. Hence,
Teport may be treated as Nil,
Toial 552 358 Nil Nil NI . N NI

Report fs complled on the basls of Information duly recelved from all three sub divislon of District

(Shahdara). .

Y

Lim—
(LOKESH PRASAD)

DS
Copy to:-The SDM (HQ) (NGT/Environment Branch), O/o Divisional Commi OBRer e
S, Sham Nath Marg, Delhi-110054 sy
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Cendoo)

|

1 DM Sub-  Distric  District  District wise  District wise | District wise District  District Remarks
Division t Wise wise number of = number of | number of wise | wise
-,. Numbe number occupier/pro | occupier/pro : occupier/pro number of | pro?rietor
- rof of illegal . Pprictor of prietor of | prietor of illegal  ofillegal
. | Illegal | borewells Illegal Illegal : illegal | borewells | borewells |
 Borewe which borewells on borewells | borewells which are | penalty/E |
! . Us have whom from whom I from whom  yet to be DC is yet | :
; | identif | been | penalty/ EDC | penalty/EDC | penalty/EDC sealed/clos| tobe ;
il ied = sealed/ | hasbeen to be is yet to be ed | imposed |
1 | | closed | imposed recovered recovered | i )
| Centra  Civil | 28 28 Not pertain to | Not pertain to | Not pertain to | NIL i Not | NIL
\ 1 Lines | Civil Lines Civil Lines Civil Lines | pertain to
| , Sub-Division | Sub-Division | Sub-Division Civil Lines
\ i Sub-
| Division
. L, Kotwali | 499 136 Not pertain to | Not pertain to | Not pertain to 115 Not 1) Court
. ! i Kotwali Sub- | Kotwali Sub- | Kotwali Sub- * pertain to | stay on 160
’. Division Division Division Kotwali Borewells
Sub- 2) 85 bore-
Division wells not
identified/f
' ound
"I removed
] physically
1 3) 02
properties
were found
| sealed. 4)
- 01 matter
‘ i has been
\ \ sent to DJB
for
', / I ; clarification

51
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ot et 1o

el bl |
s Dhvnion

[legt |nr|.'||lalru 46
l(Ill'Hl l:.lf'_l‘r
Sule Drviesinn

)

\o]owkfzozw

tiest 1) 21
pertain tn burewells
Karal biagh 1ot

ik ilentified /1

[Division ouned
remoed
phycically
2) 46
harewells
balance to

g2 flO Uf
berewells
does not
fall under
the
Jurisdiction
Distnict
Central
Hence total
comesto |
676+2=678

— i
- -— - —
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‘OFFICE OF THE DISTRICT MAGISTRATE (WEST)
i GOVERNMENTOF NCI‘ OF DELH!.

F.No. 26/DDCIDM (WV2013-14VOL-NIU 257

To
Sh: Dalbir Singh,
Superintending Engineer (M-8)
Delhl 2l de. Puc!llm Vihar, New Delhi
Report oo Sunn; of illegal Bore wells as on 31.03.2024 OA No. 332022
District Wise | District | District | District. wise | District wise | District | Distriet | Remariy
Numbder of | Wise wise  |number . of | mumber of | wise ‘wise/Prop
Tlegal ‘mumber | pumber of | occupler: occupler sumber | rietors of
‘Barewells of Megal | occupler |/ Proprietar | /. Proprietor | of 'illegal M
1entified {As.| borewells [Proprieto | 'or of Hllegal | or of illegal bore wells | bore:
per previous | which v or of|bore  wells|bore wells | which are | wells .on
DMs data | bave been | illegal bore | from ‘whom | from whom | yet to be whu "
submitted, | Sealed/ [ wells. on | penalty/ penalty/ tealed/ | penmalty/
referred by |closed | whom  |EDC ~ has|| EDClsyetto | closed EDC: s
Hon'bl ¢ NGT penalty /| been ‘b recovered yet to be
vide Order EDC has | recovered lmposed
l_luﬂﬂz-'dltﬂl Imposed
4.124) ol e ; '
: _ Diatobe |Damtobe | Damiobe | Datatobe | 65
SDM 563 308 | Provided |ProvidedBy |ProvidedBy. | ‘177 | Provided
(Punjabl ByDPCC | ppcCio | DPCC o ByDPCC | * 18Nt
Bagh) L L L DIB. 1 DJB f.;"“‘-‘-
.. |Datatobe |Daatobe | Datatobe . Datatobe [ 119 Not-
SDM 857 659 | Provided | ProvidedBy | ProvidedBy || 79 | Provided |Found
(Rajouri ByDPCC |ppccts | DPCCto ‘By DPCC
: Gu"l’) o DIB ma 3 'DJ‘B‘ .hrm
_ _ _ Datatobc | Datatobe -Mllobe ; Datatobe |JINt
" 760 606 | Provided | Provided By ‘| ProvidedBy. || 105 | Provided | Found+-
SDM ByDPCC' Ippccto | DPCCto By DPCC | 16 Not
(Patel DB |pig DB oDJB | Pertainto’ .
Nagar=
4
Total 2188 1573 361 281

Note: NOTmybcmedlbuﬂwﬁl nmnbwofbouwel!swhlch mdupﬁmuﬂiulmfomdduing]dﬂ

Inspections may be allowed 10 be deducied from total 2188 number of [llegai borewells

“This issues with the epproval of District Magistrats (West).

SDM (HQYDISTRICT WEST
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o S NoRTH ERST

S ¢ D.C. OFFICE COMPLEX, NAND NAGRI, DELHI-110093 _ 024
- DM{HQI/DC;NE;Misc-wzow;w / 595. 93 Dated: [§/01/2
To

\/(h.c Chier Engineer (Gw),

Delhi Ja) Board, GNCTD,

Office of the' Chjef Engincer (aw),
Room No-412, Varunalayn PMhnge-1,
Karol Bagh, New Delhi-1 10005

ggbject:-negnrdlng scallng of Illegal borewells,
ir,

Reference letter No. F.32/CR

(GW)/2024/13 dated 09.01.2024 on the above cited subject vide
which it is requested o provide the

status of scaling of identificd illcgal borewells and action plan to
seal remaining identified illegal borewells,
In this regavd, the requisite informati

East for scaling of identified legal borewells are as under;-

OM | Disti | Disricr District District  wise [ District_ wise District District  wise | Remarks
a wise Wise number of | number of | wise numbc_r of
wise number number  of occupier/propr occupier/propr | number occupier/propr
numb | of illegal occupierpr | ietors of | ictors of | of illegal ietors of
er  of | borewells oprictors of | jllegal illegal borewell | illegal
illegal | which illegal borewells borewells s which | borewells |
borew | have been borewells from  whom | from  whom are yetto | from  whom :
ells sealed’clo [ on  whom penalty/EDC | penalty/EDC | be penalty/EDC
idemif’ | sed penalty/fD | has been [ is 10 be | scaled/el is yet to be
ied C has been | recovered recovered osed imposed
imposed s
Non Nil NA NA NA NA Nil NA There  are E
h- no illeg?l ;
East borewells in
identified
list of DIB I
for sealing ¢
| in  District
| North-East,

This is for your kind information and necessary action.

i
Yours faithfully

Lgsnu—
SDM (HQ) ‘
DISTRICT NORTH-EAST

F.SDM(HQ)/DC/NE/Misc-V/2013/PF / 536~ 27 Dated: 1{/01/2024
Copy for information to;-

1. The SDM-V (HQ, O/o Divisional Commissioner, Revenue Department, S, Sham Nath :

] Marg, Delhi-110054

: 2. PA 1w District Magistate, District North-LEast A d‘f"

| SDM |HQ1!

¢ ‘ DISTRICT NORTH-EAS

_} Office of CE (Ground Water) G '_a_,,-c.é:ﬁ\l |

'..': Doyt . I\O.~7 ..

o a5t H""’Z.‘j o fb'b,

3 Jawe L\, sssssssssanss i o

" [DELHILJAL BOARD g EQ*VV il
i’ )-8, . i
g |05 agg J)} _ l
o Diary NO.... jopioteetorsssrsseens }
- Date ;. A2 IIMV J
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ) V
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
‘ - M.B,ROAD : SAKET : NEW DELHI

No.9(3)DE(S)/ Coordination/091530668/20187 80 Dated: - 06,/03 /2024

To

The®Gajender Tomar

CE:{GW) /Nodal Officer

Room No. 113, Varunalya Phase-Il, Karol Bagh
DelhiTal Board,.GNCTD- 110005

Sub: - Sealing of Illegal Borewells, reconciliation and up-dation of Data.

Ref: - NGT (Principal Bench) (MA No. 24/2023 in 0OA No. 33/2022) 1n the matter of
Ganesh Prasad Vs Govt of NCT of Delhi and Qrs.

Sir,

Reference meeting held on 05.03.2024 and your letter dated 14.02:2024 in the
matter of sealing of Illegal Borewells, reconciliation.and up-dation of Data. The District:
South has already sent a letter dated 04.03.2024 stating therein that all 84 identified
1llegal Borewells are sealed in. District. South.as mentioned in NGT order dated 05. 02.2024
and pending report of EDCis pertaining to-DPCC (Copy enclosed). _

Further, a5 directed tn the meeting, the report in. prescribed praforma is prepared
and forwarded herewith .

Encl: Asabove,

M.
_/' -3 ‘9‘5’; el
Statistical Officer
tC“nnrdlnat!on Branch)
Distrlct South
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ANNEXURE-A-
Name of Distritt: South
SL | District |District  jDistrictwise | Districtwise | Districtwise | District wise | District wise | District wise
No. wise- numberof numbérof . [mumberof ‘[numberof |numberof [mumberof
numberof {Illegal occupler/Propr | occupler/prop | accupler/pr | Megal ',mju/mpr
Tlegal Borawells fetor of lllegal | rietor of oprietor of | Borewells {etor oflllegal
_ {Borewells * | which have Borewellson {llegal {llegal  whichare Borewells from
| Jdentified * | been, whom Borewells Borewells  [ysttobe whaom
: { sealed/closed | penalty/EDC fram'whom fromwhom |sealed/close | penalty/EDCis
bay heen penalty/EDC | penalty/EDC | d { to be tmpased
fmposed hasbeen Isto be
. recovered, recovered. ]
1 |Sonth 84 ‘B4 (Already | EDCreport EDCreport EDCreport | NIL | EDCrepart
i : mentioned in | pertalnsto _pertalns to pertainsto | pertains to ]
‘the NGT DPCCandmsay | DPCCand DPCCand . DPCCand may
| :Orderdated | beobtalned maybe ° .|maybe beobtalned
] 105.022024 | fromthem obtalned from. | btained fromthem
- F ’ them from them,

56
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' OFFICE OF THE SUB-DIVISIONAL MAGISTRATE (HQ)
REVENUE DEPARTMENT: GOVERNMENT OF NCT OF DELHI
M.B. ROAD : SAKET : NEW DELHI

No.9(3)DC(S)/Coordination/091530668/2018/4204- 04 Dated: -10 /04 /2024

To

Sh. Sawant Singh

Executive Engineer (M)-56/46
Delhi Jal Board, GNCTD
Opposite J-Block, Saket

New Delhi-110017

Sub: - Regarding seeking information in respect of illegal borewells.
Sir,

Reference your letter dated 08.04.2024 in the matter of sealing of Illegal
Borewells, reconciliation and up-dation of Data. The District South has already sent a
letter dated 04.03.2024 stating therein that all 84 identified illegal Borewells are sealed in
District South as mentioned in NGT order dated 05.02.2024.

Further as discussed in the meeting held on 10.04.2024, it is to state that in
addition to 84 already sealed borewells, 16 more borewells as identified have been sealed
and delivery report of SCN has been sent to DPCC for imposing EDC. (List of 16 borewells

is annexed).

Encl: As above.

Statistical Officer
(Coordination Branch)
District South

Copy to:-

SDM (Mehrauli), Old Tehsil Building, Mehrauli, New Delhi-110030.

SDM (Hauz Khas), M.B Road Saket, New Delhi-110068.

SDM (Saket), M.B Road Saket, New Delhi-110068.

PA to DM (South), M.B Road Saket, New Delhi-110068

Sr. Engineer, DPCC, Delhi Pollution Control Committee, 2 Floor, C Block, Vikas

Bhawan,-II, Civil Lines, Delhi-110054.

kol ol



252

'K 58
List of 16 Borewells Sealed In Distt. South in addition of 84 borewells alreagy \”

f sealed.
EDC
Sr. Address/Location Number | Action i db
of Illegal | Taken mpasea by
No. | of Illegal Borewell Bom:g‘-" DPCC
identified
1 Occupler, A-1& 2, |01 e Ewrf,grfned t:ii &
South Extension, Part- EDC has been
II, New Delhi-110049
' Imposed S . |
3 | The  Occupier,House | 01 Sealed Kahicke 30
| | No. 188, Shahpur Jat informed that
| | Village, New Delhi- EDC has been
| | 110049 Imposec
3~ | The Occupier, D-1/8, | 01 Sealed s
! { Green Park, Ashirwad informed that
T— | | Complex, New Delhi- EQC fis been
| | 110016 imposed
F '4  |The Occupier, S-|o01 Sealed DPCC has
168,  Panchshell informed
f Park, New Delhi- that
.'] (110017 imposing of
! ’1 EDC under
| process
lil 5 The Occupier, H. No. | 01 Sealed DPCC has
— | 138, Opp. House No. informed that
i ﬁg; . :ilﬁ!?lulroo é(éwrd, EDC has been
" ;
6 The Occupier, khasra | 01 Sealed g;%%sid
1 as
g:;};.?og he\ﬂlag% hllﬁb informed that
- 1'100;38 elhi !EDC has been
' impose
7. The Occu_tpler, Opp | 01 Sealed DP%C has
Farm 6 (Singla Farm) informed that
L Bandh Road Satbari, EDC has been
New Delhi-110074, imposed
8. The Ocupier, Farm | 01 Sealed DPCC has
No. ¥ Mother informed that
TeressaDrive, New EDC has been
Delhi-110017 ] imposed —]
9. |The Occupler Sabji |01 Sealed 'DPCC has
Mandi Main informed that
Chhattarpuri Bhatl EDC has been
Road Opposite Imposed
Harswaroop  Colony
Bus Stand Village
Asola New Delhi-
Q 110074.
?_,,J
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/[10. | The Occupier Road |01 Sealed DPCC has
Near Bus  Stand, informed that
| * |Dhera More village EDC has been
Bhati, New Delhi- imposed
110016
11 Occupier, 01 Sealed DPCC has
Community Center informed
Gali Opp. Gali No.4 that
New Delhi-110017 imposing of
EDC under
process
]2 The Occupier, Near | 01 Sealed DPCC has
Second Avenue informed that
Chandanholla Village, EDC has been
Fatehpur Beri, Delhi- imposed
110074
13 The  Occupier, (2|02 Sealed DPCC has
Borewell) khasra No. informed that
1011, Village Fatehpur EDC has been
Beri, New  Delhi- imposed
110074 :
14 The Occupier, Back | 01 Sealed DPCC has
side of MK Garden, informed that
Sizra Road Village, EDC has been
Fatehpur Beri, New imposed
Delhi-110074
15 The Occupier, H. No. | 01 Sealed DPCC has
G1-2035, Opposite informed that \
side of street in front EDC has been
of House NO. G-1- imposed
2038, Aya Nagar, New
Delhi
Total 16
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254 _— - ANNEXURE 3
 [District " _ATR (Borewell sealed till
No, of illegal, ibcua ntakenonilNo.  ofilleg
: borer.{lelfsg al’ bé‘r"'eiueﬂs . . all )
N P % p| videnifified Sin tﬂl'ﬁ{@ggm!@ borewells, to .
S tﬁé cilsfrlcl‘ e | be sealed

| North ™ ~751 748 ‘ 13

Bastrio it e R 2 {1 - 0}
[ South-West > 22+ ¥ . 1410 5271
“"[ South'East> |- Toagmnewr - - 2310 < 66
:North West | =7 5814 . .2485
“|"Shahdaras .|~ & - T -~ 552 =g
| New.Delhi- - |- 75| 0
‘Central <. 70T o0 T > 412 . .. 199
West 1793 392
North East 0 0
South . s - . . 84 i i 0
ATotal = 7 - 15 - 11235} 8426
e

4 DPCC on its part has taken following action to assess the
Environmental Compensation to be zmposed on the basis of
information received from DJB and Revenue Authorities:

(i) Show cause notices for imposition of EDC issued :
18315 ., :
(i) EDC amount proposed in aboue mennoned SCNs:
it e 0 370,65,80,000/; s 8- y :
S V) T T EDC amount unposed.. 7o 65 80 oocr/-
(iv) .. EDC-amount received: Rs.,23,80,000/-

.....

(v) ~EDC amount yet to be recovered: 70,42,00, 000/-

- Due to continuing pandemic, the process of recovery is very
slow and Revenue authorities are not able to spare their
manpower for taking action. : .

5. That many .units -had mentioned their inability or:delay in

depositing the EDC due to Covid-19 Pandemic and low.

economic activity during last few months since March 2020.
AU -y -t They haveralso.mentioned. ‘that unprecedented ‘health crises

and emergency coupled with’ steep downfall'in the revenue
V3 earning +due to Wlockdown-which has ‘brought down the
economic activities to the lowest level. In case of remaining .

‘units; recoverycemf cates‘was‘issued to the concerned District + - == = = -~
Magistrate/ SDMs, to recover the amount as arrears of land
revenue from the remaining units which have not depos:ted
.Environmental DamagesaCompensanon (EDC)* .

o e % Gy FE oW ad M L e BT P e . y.
11 This Tnbunal obscrved that huge cnvxronmcntal compensanon ofinr

vyt eds 2 ) U TR RN R LN TPl -‘-"-f,uix T S L S P LY TE

. ﬁé‘fﬂmmdrg_than R§ 70 Cxa-' ,;wgg“ omputcd}but;a neghgiblc amount of: Rs . ;

i
gy £ aisy el -, e

‘..o.

23.8 lakhs was rccovercd No achon for prosecutxon was taken agamst

v:olators F‘urther, out of 19661 -lllegal bdrc wells, 1dent1ﬁcd in various



	Supplementary Status Report on behalf of DJB in furtherance to report dated 03.02.2023 and in compliance of order dated 05.02.2024 @PAGE NO. 1-6
	ANNEXURE -1 (COLLY)

Copies of letters sent by DJB to concerned DMs requesting requisite information of illegal borewells

 @PAGE NO. 7-42
	ANNEXURE -2 

Copy of the letters/data received from the concerned DMs with regards to illegal borewells

 @Page No. 43- 59
	ANNEXURE -3 

Details given by DPCC in report dated 03.09.2021 in reference to illegal borewells @Page 60



